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WELCOME  

STATE EXPERT APPRAISAL COMMITTEE, HARYANA 

 MEETING FOR  EIA PRESENTATION 

 For 

Proposed Expansion cum Modification of Group Housing Buildings in Zone 10, DLF 5, at Sector-54 

Gurugram, Haryana 

 

 

 

 
 

 

 

 

 
Total Plot Area:  16.975Acres/68,693.850 sqm. 

 

 

 Total Plot  area - 16.975 Acres/68,693.850 sqm 

 Total Built-up area - 6,56,418.356  sq.m 
Baseline Period 

1st December 2023-29th February 2024 

 
 DEVELOPER 

M/s  DLF Ltd. 

Reg. Office: DLF Shopping Mall, 

3rd Floor, Arjun Marg, DLF City, 

Phase-1, Gurugram-122002. 

ENVIRONMENTAL CONSULTANT 

M/s Vardan EnviroNet, Gurgaon 

QCI/NABET ACCREDITED 

Mob. No.: +91-9899651342 

+91-9971684812 

E-Mail: projects@vardan.co.in 

Date: 31.05.2024 

Meeting No.  293rd  

Agenda No.06 

12011392
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NABET CERTIFICATE 12021393



INTRODUCTION OF PROJECT 

• The project is Expansion cum Modification of Group Housing Buildings in Zone 10, DLF 5, at 

Sector-54 Gurugram, Haryana being developed by M/s DLF Ltd.  

• The project had received License from the Directorate of Town & Country Planning, Haryana with 

13 Licenses for 16.975 Acre (License No.  38, 39, 40, 52, 53, 57 of 1996 dated 16.04.1996 which is 

valid up to 15.04.2024, License No. 117, 121, 129, 131 of 1995 dated 29.12.1995 which is valid up 

to 28.12.2024 and License No. 02, 04, 06 of 2002 dated 25.10.2002 which is valid up to 24.10.2024. 

• The zoning plan is obtained from DTCP dated.20.11.2020 for 476.6015 Acres for group housing 

colony in DLF 5, Gurugram Haryana. 

• Total plot area of Phase-V Group Housing is 476.6015 Acres (19,28,738.00 sqm.) out of which 

16.975Acres/68,693.850 sqm. (Existing-30,653.317m2/7.574 Acre) area to be developed for this 

particular Group Housing Buildings Project. 

• We have obtained earlier EC from SEIAA, Haryana through file no. SEIAA/HR/2022/181 & EC 

Identification No. EC22B039HR111216  dated: 17.08.2022 for total built-up area of 2,33,377.998 

sqm. and land area of  30,653.317 sqm. /7.574 acre. 

• Now, we are going for an expansion in land area from 30,653.317 sqm. /7.574 acre to 68,693.850 

sqm/16.975 acres and builtup area from 2,33,377.998 sqm. to 6,56,418.356 sqm. 
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CERTIFIED COMPLIANCE REPORT OF EARLIER EC FROM RO MOEF & CC 12041395
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APPROVED ZONING PLAN  12051396



SITE PLAN  
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Tower-C 

Club house/community 

building 

Tower-E 

Tower-D 

Tower-A 

Tower-B 

Tower-F 

Tower-G 

Exit 

Entry 

12061397



SITE LAYOUT PLAN  SHOWING EXISTING AND PROPOSED SITE BOUNDARY 
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KEY PLAN OF PROJECT SITE 
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12081399



BUFFER MAP OF 500 m  

9 

12091400



GEO TAG SITE PHOTOGRAHS OF PROJECT SITE 
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12101401



AREA DETAILS FOR 476.6015 ACRES 

11 

Table No.1 Permissible, Achieved, Proposed and Balance Ground Coverage for group housing 

colony in DLF 5, Gurugram measuring of 476.6015 Acres. 

 

S. No. Type of  Land Use 
                     Ground Coverage (in sqm) 

Permissible Achieved  Proposed Balance 

1 Group Housing 4,46,019.5 1,62,185.247 39,958.360 2,43,875.893 

2 Shopping/Commercial 31,338.6 30,480.7 -- 857.9 

3 

Cultural, Recreational 

& Amusement 

Activities 

4,821.8 4,030.6 -- 791.2 

Table No.2 Permissible, Achieved, Proposed and Balance FAR for group housing colony in 

DLF 5, Gurugram measuring of 476.6015 Acres. 

S. No. Type of  Land Use 
                                         FAR (in sqm) 

Permissible Achieved  Proposed Balance 

1 Group Housing 31,22,140.73 19,75,616.401 4,37,191.799 7,09,332.53 

2 Shopping/Commercial 1,88,050.2 1,86,368.3 -- 1,683.5 

3 
Cultural, Recreational & 

Amusement Activities 
28,930.7 5,422.7 -- 23,508.0 

12111402



AREA DETAILS   

12 

S. No. Particular 
As Per Earlier 

EC 

Expansion 

cum 

modification  

Total Area (S.qm) 

1 Total Site Area 30,653.317 38,040.533 68,693.850 

2 Proposed Ground Coverage 6,369.381 39,958.360 46,327.741 

3 Total Proposed FAR  1,43,937.510 2,93,254.289 4,37,191.799 

4 Total Proposed NoN FAR 89,440.488 1,29,786.069 2,19,226.557 

5 
Total Proposed Built - up Area 

(FAR + NoN FAR) 
2,33,377.998 4,23,040.358 6,56,418.356 

6 
Proposed Green Area (@20% of total 

plot area)  
9,195.995 4,554.005 13,750.000 

Note: Ground Coverage: Out of 46,327.741 sqm, only 13,262 sqm. is at ground level and 

33,065.741 m2 balance is at lower ground level. 

12121403



SALIENT FEATURES 

13 

S. No. Particular 
As Per Earlier 

EC/Application 

Expansion cum 

modification  
Total 

1 Total Population 4,508 -225 4,283 

2 Total Water Requirement (KLD) 391 225 616 

3 Total  Fresh Water Requirement (KLD) 255 89 344 

4 Treated/recycled water 136 136 272 

5 Total Wastewater Generated (KLD) 294 2 296 

6 Capacity of STP (MLD) 
DLF-5 Common STP 

of 15 MLD 
-- 

DLF-5 Common 

STP of 15 MLD 

7 Total Solid Waste Generation. Kg/day 2,069 -189 1,880 

8 Biodegradable Waste (kg/day) -- -- 752 

9 OWC Capacity (kg/day) 1,500 -650  850 

10 
Total Power Requirement & Source  

KW(DHBVN) 
5,874 5,216 11,090 

11 No. of DG Set 

9 DG sets of total 

capacity 8,250 KVA 

(7×1,000 KVA + 

2×625 KVA). 

7,750 

8 DG sets of 

total capacity 

16,000  KVA 

(8×2,000 KVA) 

12 Solar Capacity (KW) -- -- 111 

13 No. of RWH Pits 8 9 17 

14 Proposed Parking (ECS) 1,615 995 2,610 

12131404



SALIENT FEATURES 

14 

S. No. Particular 
As Per Earlier 

EC/Application 

Expansion cum 

modification  
Total 

15 Total  no. of towers 4 3 7 

16 No. of Community buildings 1 -- 1 

17 Max.No. of Floors for residential 
B4 + B3 + B2 + B1 

+ S + 33F  
-2F 

B4 + B3 + B2 

+ B1 + UGF + 

31F 

18 
Max.No. of Floors for club 

house/community building 
-- -- 

LGF+MF+UG

F 

19 Total No. of basements 4 -- 4 

21 Main Dwelling Unit  520 -88 432 

22 Service Personnel Room 50 382 432 

23 Total Project Cost in Crore 1,076 6,507 7,583 

24. 
Proposed Max. building height 

(mtrs) 
109.35 15.65 125 

12141405



POPULATION CALCULATION DETAILS  

15 

S. No. Occupancy Type PPU 
Unit / Area 

(S.qm) 

Total 

Population  

1 Main Dwelling Units                @5 Persons / Unit 432 2,160 

2 
Services Personnel 

Room 
@2 Persons / Unit 432 864 

3 Maintenance staff Lumpsum   43 

4 
Club House/community 

building 
Lumpsum   1,000 

5 Visitors 

10 % of 

Residential 

Population 

  216 

  Total    4,283 
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WATER DEMAND CALCULATION DETAILS  

16 

S. No. Occupancy Type 

Total 

Population / 

Area 

Rate of 

Water 

Demand 

(lpcd) 

Water Requirement (KLD) 
Total 

Waste 

Water 

Generated 

(KLD) 

Domestic Flushing Total 

1 Main Dwelling Units                2160 86 140.40 45.36 185.76 171.72 

2 Service Personnel Room 864 86 56.16 18.14 74.30 68.69 

3 Maintenance Staff 43 45 1.08 0.86 1.94 1.83 

4 Visitors 216 15 1.08 2.16 3.24 3.13 

5 
Clubhouse/community 

building 
1000 45 25.00 20.00 45.00 42.50 

6 Filter Backwash   lumpsum 10.00   10.00 8.50 

7 Swimming pool makeup   lumpsum 27.51   27.51   

8 
Cooling tower makeup 

for chillers 
  lumpsum   102.90 102.90   

9 Horticulture 13750 6 L /Sq.m   82.50 82.50   

10 
Water feature pool 

makeup 
  lumpsum 82.50   82.50   

Total 343.73 271.92 615.65 296.37 

Say 344 272 616 296 
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WATER BALANCE DIAGRAM DURING SUMMER SEASON 

Total Water 

Requirement 

(616 KLD) 

Recycled / Treated Water 

(272  KLD) 

Fresh Water 

Requirement       

 (344 KLD)  

Flushing 

(87 KLD) 

Horticulture 

(82 KLD) 

Wastewater generated 

(87 KLD) 

Total Wastewater Generated 

 (296 KLD) 

Recycled/Treated water 

(272 KLD ) 

@100 % 

17 

Cooling tower 

(103 KLD) 

Wastewater generated 

(209 KLD) 

DLF -5 Common STP 

15 MLD   
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SOLID WASTE CALCULATION 

18 

S. No. Unit Type Population Rate(Kg/Cap/Day) 

Total Waste 

Generated 

(Kg/Day) 

1 Main Dwelling Units                 2160 0.50 1080.00 

2 Services Personnel Room 864 0.50 432.00 

3 Maintenance Staff 43 0.30 12.90 

3 Visitors 216 0.15 32.40 

4 
Club House/community 

building 
1000 0.30 300.00 

5 Horticulture 3.39 0.20 Kg/Acre 0.68 

6 Sludge 296 7.51 % of wastewater 22.26 

Total 1,880 
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SOLID WASTE MANAGEMENT SCHEME DURING CONSTRUCTION PHASE 

 

 

Used in re-filling, 

raising site level 
Sold to agency 

for recycling 

Top soil conserved for 

landscaping, balance 

used in re-filling 

As per 

Solid Waste 

Manageme

nt Rules, 

2016  

Solid Waste 

Construction  

Waste Food Waste 

Construction 

waste, 

Broken Bricks, 

Waste Plaster 

Empty cement 

Bags, Containers 

etc. 

Excavated Soil 
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SOLID WASTE MANAGEMENT SCHEME DURING OPERATION PHASE                                       

Note: We will be abide by Plastic Waste Management (Amendment) Rules, 2023 and E 

Waste (Management) Second Amendment Rules, 2023 

Biodegradable Waste 

(752 kg/day) 

Non-Biodegradable Waste  

(1,128 kg/day) 

Green Bins 

Organic Waste 

convertor 

Manure 

Blue Bins Dark Gray Bins 

Final disposal through a 

Govt. approved agency to 

recycling industry 

Final disposal through a 

Govt. approved agency  

Solid Waste 

(1,880 Kg/day) 

Non-Recyclable 

(677 kg/day) 

Non-Recyclable 

( 451 kg/day) 
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SOLID WASTE MANAGEMENT SCHEME DURING OPERATION PHASE 

21 

Operation Fully Automatic 

Output Organic Manure 

Installation 

Requirement

s 

Almost Plug and Play. Vent to be connected outdoors or storm water lines. No need of 

water inlet. Water may be required, only to clean the machine externals and any pilled 

waste. 

Control 

Systems 

PLC Based 

Composting 

Tank 

SS 

Housing M.S with Powder coating or SS panels as a variant 

Input / 

Output 

Door for waste input 

Separate door for getting out compost 

Heater Insulated oil heating chamber or Heating pads as a variant 

Other 

Features 
 Provided with waste overload function 

 Indicators for Power mode, heater & power saving mode 

 Stainless steel (SS304) shaft & mixing blades 

 Safety feature: Internal mixing blades automatically stop when hopper door is 

opened (in auto mode) 

 Can be run in auto mode or manual mode 

 Internal shaft turns and sends out compost, when the compost door is opened 

 

Doors Separate door for waste input & separate door for compost removal 
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SOLID WASTE MANAGEMENT SCHEME DURING OPERATION PHASE 

Preferred Location for 

installation 

Can be a garden, area adjacent to garden, car park, preferably with a 

connection to the drainage 

Life of the Machine Expected around 25 years 

Required Capacity Ideally should be 20 % higher capacity of OWC to be selected as per 

estimated volume of wet/organic waste. 

Proposed Capacity 20% more than OWC 

Organic Waste = 752 Kg 

Final OWC = 752 +  75 (20% of 752) = 827 Kg 

i.e. Total 1 nos. of Organic waste converter of capacity 850 Kg/day 

(1×850 Kg/day) 

22 
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RAINWATER HARVESTING CALCULATION 

Note: Ground Coverage: Out of 46,327.741 m2, only 13,262 m2 is at ground level and 33,065.741 m2 

balance is at lower ground level. 

Taking 15 minutes retention time, total volume of storm water 4260.94 × 0.25 = 1065.24 m3 

Taking the effective Length, breadth and depth of a Recharge pit 7 m, 2 m and 4.5 m respectively,  

 

Volume of one Recharge pit = L×W×D=7×2×4.5=63.00 m3 

Hence No. of pits required = 1065.24 / 63 = 16.91, Say 17 Pits. 

Total 17 nos. of Rain Water Harvesting pits are being proposed for artificial rain water recharge within the 

project premises.  

23 

S. No. Type of Surface 
Catchment's 

Area (m2) [A] 

Runoff 

Coefficient 

[C] 

Rainfall 

Intensity 

m/hr[I] 

Discharge (Run 

Off) [Q=CIA] 

m3/hr 

1. Rooftop Area 13,262 0.9 0.09 1074.22 

2. Green Area  13,750 0.15 0.09 185.63 

3. 
Road & Paved 

Area  
41,682 0.8 0.09 3001.09 

Total 68,693.85   4260.94 
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RAIN WATER HARVESTING PIT AND GROUND WATER RECHARGE  

24 
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 SERVICE LAYOUT PLAN SHOWING LOCATION OF RWH PITS, HSD Yard & DG Set 

25 

RWH Pits 

HSD Yard 

DG Location 
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TRAFFIC CIRCULATION PLAN  

26 

Entry 

Exit 
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TRAFFIC CIRCULATION PLAN & PARKING IN BASEMENT-1 

27 

PARKING 
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TRAFFIC CIRCULATION PLAN & PARKING IN BASEMENT-2  

28 

PARKING  
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TRAFFIC CIRCULATION PLAN & PARKING IN BASEMENT-3  

29 

PARKING  
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TRAFFIC CIRCULATION PLAN & PARKING IN BASEMENT-4  

30 

PARKING  
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 LANDSCAPE  LAYOUT PLAN 

31 
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 PROPOSED PLANT SPECIES WITH THEIR TENTATIVE NUMBERS 

32 

S. No. Botanical Name Common name Tentative Nos. 

1. Alstonia Scholaris Saptparni   

  

 296 

  

  

  

  

2. Bauhinia blakaena Sp. Hong Kong Orchid 

3. Callistemon lanceolatus   Bottle brush 

4. Cassia fistula   Golden Shower 

5. Chorisia speciosa Silk foss 

6. Delonix regia Gulmohar 

7. Erythrina indica Tiger's claw 

8. Ficus Sp.   Benjamin fig  429 

  

  

  

  

  

9. Ficus retusa   Pilkhan 

10. Jacaranda mimosifolia Jacaranda 

11. Lagerstroemia flos reginae Pride of India 

12. Mimusops elengi Tanjong 

13. Conocarpus lancifolius Damas 

14. Acacia Auricultarims Auri  73 

15 Anthrocephatus Cadamba    Kadam  62 

Total 860 
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TOR Letter has been granted vide letter no. SEAC/HR/2024/067, dated 12.03.2024 

33 
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TOR Letter has been granted vide letter no. SEAC/HR/2024/067, dated 12.03.2024 

34 
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TOR Letter has been granted vide letter no. SEAC/HR/2024/067, dated 12.03.2024 

35 
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POINT WISE COMPLIANCE OF ToR 

Point-1.1. Need and benefits of the project. 

Reply: The project will generate jobs that related to un-skilled, semi-skilled as well skilled labour 

category. Supervisory positions will also open up for which local candidates will be considered based 

on merit. 

 

Point-1.2. Submit data for built-up area for each building, the use and occupancy classification 

in line with NBC 2016 also to be indicated for differential functional requirement. 

Reply: Area statement along with Built-up area of project site is given below. 

36 

S. No. Particular 
As Per Earlier 

EC 

Expansion 

cum 

modification  

Total Area 

(S.qm) 

1 Total Plot Area 30,653.317 38,040.533 68,693.850 

2 Proposed Ground Coverage 6,369.381 39,958.360 46,327.741 

3 Total Proposed FAR  1,43,937.510 2,93,254.289 4,37,191.799 

4 Total Proposed NoN FAR 89,440.488 1,29,786.069 2,19,226.557 

5 
Total Proposed Built - up Area 

(FAR + NoN FAR) 
2,33,377.998 4,23,040.358 6,56,418.356 

6 
Proposed Green Area (@20% of 

total plot area)  
9,195.995 4,554.005 13,750.000 
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POINT WISE COMPLIANCE OF ToR 
Contin… 

The total population after expansion cum modification of project will be 4,283 persons. During 

construction phase, 100-150 numbers of labour will be engaged. 

37 

S. No. Occupancy Type PPU Unit / Area (S.qm) 
Total 

Population  

1 Main Dwelling Units                
@5 Persons / 

Unit 
432 2,160 

2 
Services Personnel 

Room 

@2 Persons / 

Unit 
432 864 

3 Maintenance staff Lumpsum   43 

4 
Club House/community 

building 
Lumpsum   1,000 

5 Visitors 

10 % of 

Residential 

Population 

  216 

  Total    4,283 
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POINT WISE COMPLIANCE OF ToR 

Point-1.3. The cost of the Project (capital cost and recurring cost) as well as the cost toward 

implementation of EMP should be clearly spelt out. 

Reply: Total Project cost for project will be approx.  Rs. 7,583 Cr. 

Details  for  construction  and operation phases both for Environmental Management Plan is given in 

EIA report.  

EMP budget is given in next slide. 

 

Environmental  Monitoring Plan with cost and parameters are discussed in EIA report. 

38 
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POINT WISE COMPLIANCE OF ToR 

39 

Description 
Expense done (Rs.) 

(Till 29 May 2024) 

Monitoring for Air, Water, Stack, emission & 

Noise 
1,62,011/- 

Dust mitigation measures including Barricading, 

water sprinkling, anti-smog gun  
2,72,56,914/- 

PPE for workers & Health Care 1,15,691/- 

Total 2,75,34,616/- 

Expenditure done on EMP budget 

12391430



POINT WISE COMPLIANCE OF ToR 

40 

Total Project cost:.  Rs. 7,583 Cr 

Existing EMP Budget: 275.34 Lakhs 

Proposed EMP Budget: 4,184 Lakhs 

Total EMP Budget (Exisitng+Proposed): 4,459.34 Lakhs (0.588% of total project cost 

During Construction Phase During Operational Phase 

Description   

Capital Cost   Recurring Cost  

 Description  

 Capital Cost    Recurring Cost  

(In Lakhs)    (In Lakhs for 5 Year)   (in Lakhs)  
 (In Lakhs for 10 

Year)   

Sanitation and 

Wastewater 

Management 5 27 

Waste Water 

Management  
100.00 400 

(Modular STP) 
(Sewage Treatment 

Plant)  

Garbage & Debris 

disposal 
2 27 

Solid Waste 

Management 20 150 

(Dust bins & OWC)  

Green Belt Development  - 15 Green Belt Development  150 600 

Air, Noise, Soil, Water 

Monitoring  
3 37 

Monitoring for Air, 

Water, Noise & Soil  
0 14 

Rainwater harvesting 

system    
- - 

Rainwater harvesting 

system 
240 40 

Dust Mitigation 

Measures Including site 

barricading, water 

sprinkling  and anti-

smog gun) 

565 110 
DG Sets including stack 

height and acoustics 
1389 280  

Medical cum First Aid 

facility 
3 75 

Energy Saving 

132 50 
( providing medical 

room & Doctor) 
(Solar Panel system) 

Storm Water 

Management (temporary 

drains and sedimentation 

basin) 

5 1 
Maintenance of nearby 

pond of village 
0 25 

Total 583 291 Total  2031 1279 

G. Total  4,184 

12401431



ENVIRONMENT MONITORING PLAN  

Source Monitoring Location 
Parameters to be 

Monitored 
Monitoring Frequency 

Ambient Air 

Quality 

At 1 location within boundary of 

the project site 
PM10, PM2.5,  SO2, NO2 and CO 

Twice a year or as per 

conditions of EC 

Ambient Noise 
At 1 location within boundary of 

the project site. 
Day & Night equivalent noise level 

Twice a year or as per 

conditions of EC 

Groundwater 
At 1 location nearest to the 

Project site 
As per standards 

Twice a year or as per 

conditions of EC 

Soil 
At 1 location outside the 

Project site 
As per standards 

Twice a year or as per 

conditions of EC 

Source Monitoring Location 
Parameters to be 

Monitored 
Monitoring Frequency 

DG set emissions DG stacks TPM,  SO2, NO2 and CO 

Twice a year or as per 

conditions of EC or as per 

requirement of SPCB 

DG set noise 
At 0.5 m distance from DG enclosure/ DG 

room 
Noise level 

Twice a year or as per 

conditions of EC or as   per 

requirement of SPCB 

Sewage 

Treatment Plant 
Inlet and Outlet of STP 

pH, BOD, Suspended 

Solid, Oil & Grease 

Twice a year or as per 

conditions of EC or as  per 

requirement of SPCB 

Ambient Air 

Quality 

At 2 locations (one inside the project site 

and one at boundary of the project site 

along predominant wind  direction) 

PM10, PM2.5, SO2, NO2 

and CO 

Twice a year or as per 

conditions of EC or as per 

requirement of SPCB 

  

  

Ambient Noise 

At 2 locations (one inside the project site 

and one at boundary of the project site 

nearest to residential area) 

Day and night 

equivalent noise level 

Twice a year or as per 

conditions of EC or as per 

requirement of SPCB 

Environmental Monitoring Plan for Operation Phase:- 

Contin… 

Environmental Monitoring Plan for Construction Phase:- 

41 
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POINT WISE COMPLIANCE OF ToR 

Point-2.1. Examine details of land use as per Master Plan and land use around 10 km 

radius of the project site. Analysis should be made based on latest satellite imagery for 

land use with raw images. Check on flood plain of any river.  

Reply: The land falls under the residential zone as per the Gurugram- Manesar Urban 

Complex Master Plan 2031. Copy of   Gurugram- Manesar Urban Complex Master Plan 2031 

is given below. 

42 

12421433



POINT WISE COMPLIANCE OF ToR 

Contin… 

 

EIA/EMP study has been carried out in an area covering a circle of radius of 10 km with 

project area as the center. Land use pattern map is given below:- 

43 

S. No. Land Use / Land Cover Area (Ha) % Area 

1. Agriculture Land 2,105 6.39 

2. Bare Land 2,625 7.97 

3. Built-up  16,918 51.34 

4. Industry  298 0.90 

5. Forest 97 0.30 

6. Open scrub 10,854 32.94 

7. Water body 54 0.16 

Total 32,951 100.0 
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LU/LC MAP OF 10 KM STUDY AREA FROM THE PROJECT BOUNDARY 

44 
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POINT WISE COMPLIANCE OF ToR 

Point-3.1: Submit details of environmentally sensitive places, land acquisition status, 

rehabilitation of communities/ villages and present status of such activities. 

Reply: Environmentally sensitive places are given below. 
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S. No. Particulars Distance Direction 

   Nearest Road   

1. NH-48 5.5 Km W 

2. SH-13 7.6 Km NW 

  Nearest Railway station   

1. Gurugram Railway Station 11 Km NW 

  Nearest Airport   

1 Indira Gandhi International airport 10.3 Km N 

  Hospitals     

1. Narayan Hospital 4.1 Km N 

2. Sanvit Hospital 7.6 Km W 

  Temples   

1. Hanuman Temple 7.7 Km W 

2. Shiromani Naam DevTemple 7.9 Km NNW 

  School/ College   

1. R.B.P  School 3.7  Km. NW 

2. Agarsen School 7.2 Km. WSW 
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POINT WISE COMPLIANCE OF ToR 

Contin… 

The project had received License from the Directorate of Town & Country Planning, Haryana 

with 13 Licenses for 16.975 Acre (License No.  38, 39, 40, 52, 53, 57 of 1996 dated 16.04.1996 

which is valid up to 15.04.2024, License No. 117, 121, 129, 131 of 1995 dated 29.12.1995 

which is valid up to 28.12.2024 and License No. 02, 04, 06 of 2002 dated 25.10.2002 which is 

valid up to 24.10.2024 is attached as Annexure in EIA report. 

There is no rehabilitation of communities / villages in the project. 

46 
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POINT WISE COMPLIANCE OF ToR 

Point-4.1: Examine baseline environmental quality along with projected incremental 

load due to the project. 

Reply: Baseline environmental quality data has been carried out in winter season (1st 

December 2023 to 29th February 2024). Summary of baseline data has been given in Chapter-3 

of EIA Report and the analysis report of laboratory is enclosed in Annexure in the EIA report. 

The incremental value of emission of pollutant due to activity has been analyzed and discussed 

in EIA Report. 

 

The predicted maximum incremental GLC of PM10, PM2.5, NO2, SO2 and CO were found as 

0.00909 µg/m³, 0.00568 µg/m³, 0.02842 µg/m³, 0.02273 µg/m³ and 0.0000035 mg/m³ 

respectively at project site. 
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AQ Report 

Contin… 

 

Input Data 

Output Data 

In the absence of specific PM2.5 emission limit, the emission rate is calculated based on 

the composition of PM2.5 recorded during ambient air monitoring.  

The Results are based on 24 hours of all DG Sets Winter Season (December- 2023 to 

February 2024). The predicted incremental GLC is the maximum value predicted study area. 

 
48 

 

Parking Provided: 2,610 ECS 

  

Stack 

Attached 

to 

Capacity 

KVA 

Fuel 

Used 
PM10 g/s SO2 g/s NOx g/s CO g/s PM2.5 

8 -DG Set  2000 HSD 0.006444 0.161111 0.292004 0.063585 0.002578 
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AQ Report 

49 

Contin… 

Location Village 

Max Baseline Concentrations Predicted GLC – AERMOD Cumulative GLC 

PM10 
PM2

.5 
Nox SO2 CO 

PM1

0 

PM2.

5 
Nox SO2 CO PM10 PM2.5 Nox SO2 CO 

(µg/m
3) 

(µg/

m3) 

(µg/

m3) 

(µg/

m3) 

(mg/

m3) 

(µg/

m3) 

(µg/

m3) 

(µg/

m3) 
(µg/m3) 

(mg/m3

) 
(µg/m3) 

(µg/m
3) 

(µg/m
3) 

(µg/m3) (mg/m3) 

A1 
Project 

site 
144.9

0 

77.4

0 

36.4

0 15.20 0.98 

0.009

09 

0.005

68 

0.028

42 

0.0227

3 

0.0000

035 

144.90

909 

77.405

68 

36.428

42 

15.222

73 

0.980003

5 

A2 

Near 

DLF 

Phase 5 

134.8

0 

69.0

0 

29.8

0 10.80 1.16 

0.008

97 

0.005

61 

0.028

04 

0.0224

4 

0.0000

03 

134.80

897 

69.005

61 

29.828

04 

10.822

44 
1.160003 

A3 
near 

Sec 55 
130.6

0 

65.8

0 

26.9

0 9.60 0.92 

0.002

11 

0.001

32 

0.006

59 

0.0052

8 

0.0000

008 

130.60

211 

65.801

32 

26.906

59 

9.6052

8 

0.920000

8 

A4 

Near 

Village 

Wazira

bad 

134.8

0 

69.0

0 

29.8

0 10.80 1.20 

0.000

87 

0.000

55 

0.002

73 

0.0021

9 

0.0000

003 

134.80

087 

69.000

55 

29.802

73 

10.802

19 

1.200000

3 

A5 

Near 

Village 

mandi 

142.7

0 

76.5

0 

33.9

0 13.90 1.49 

0.004

57 

0.002

85 

0.014

27 

0.0114

2 

0.0000

017 

142.70

457 

76.502

85 

33.914

27 

13.911

42 

1.490001

7 

A6 

Near 

Village 

Junapur 

133.0

0 

68.0

0 

27.9

0 10.00 1.08 

0.002 
0.001

25 

0.006

24 

0.0049

9 

0.0000

007 

133.00

2 

68.001

25 

27.906

24 

10.004

99 

1.080000

7 

A7 

Near 

DLF 

Phase 1 

125.0

0 

63.0

0 

24.7

0 8.90 0.89 

0.003 
0.001

88 

0.009

38 

0.0075

1 

0.0000

011 

125.00

3 

63.001

88 

24.709

38 

8.9075

1 

0.890001

1 

A8 

Village 

Bandh

wari  

140.4

0 

75.3

0 

33.9

0 13.90 1.49 

0.001

73 

0.001

08 

0.005

41 

0.0043

3 

0.0000

006 

140.40

173 

75.301

08 

33.905

41 

13.904

33 

1.490000

6 
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AQ Report 
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Contin… 
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AQ Report 
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Contin… 
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AQ Report 

52 

Contin… 
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POINT WISE COMPLIANCE OF ToR 

Point-4.2: Environmental data to be considered in relation to the project development 

would be  

(a) Land,  

(b) Ground water,  

(c) Surface Water,  

(d) Air,  

(e) Bio-Diversity,  

(f) Noise And Vibrations,  

(g) Socio Economic and Health 

 

Reply: The following points have been covered under Chapter-3 of EIA report. 

 

Point-4.3: Submit Roles and responsibility of the developer etc. for compliance of 

environmental regulations under the provisions of EP Act, 1986. 

 

Reply: The Environmental Monitoring Cell will be constituted for maintaining environmental 

regulations under the provision of EP Act. After grant of EC we will submit proper half yearly 

compliance report with all details and deliberations. 
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POINT WISE COMPLIANCE OF ToR 

Point- 4.4: Examine separately the details for construction and operation phases both for 

Environmental Management Plan and Environmental Monitoring Plan with cost and 

parameters. 

Reply: The same has been mentioned in point no.3 of ToR 

 

Point- 4.5: Possible carbon footprint contribution from each activities and mitigation measures 

proposed shall be included as part of Environment Management Plan 

Reply:The main source of emission in the project is DG sets, power load and vehicular movement. So, 

carbon footprint of DG set, power load and vehicular movement needs to be calculated.  

But as in case of DG sets, the fuel HSD will be used and these will run for a very short period of time. 

Further polluted load has calculated, the results are well within the limits. Therefore, impact of DG sets 

will be negligible. In case of power load, carbon footprints are mostly calculated at thermal power 

stations. However, solar panel of 110 KWp and solar lights will be installed for energy conservation.  

In case of vehicular movement, the impact will be minimal as separate entry and exit gates will be 

provided. Water sprinkling will be done thrice in summer seasons and twice in winter and monsoon 

season.  
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POINT WISE COMPLIANCE OF ToR 

Point-5.1: Submit a copy of the contour plan with slopes, drainage pattern of the site and 

surrounding area. 

Reply: Contour Plan with slopes, drainage pattern of the site and surrounding area is discussed 

under land Environment of Chapter-2 and Project site Contour Plan with slopes, drainage pattern 

of the site and surrounding area is attached in next slides. 
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CONTOUR MAP OF 10 KM BUFFER MAP 

56 

Min Contour level – 170 m 

Max Contour level – 260 m 

Contin… 
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DRAINAGE PATTERN AROUND 10 KM RADIUS OF THE PROJECT SITE 

57 

Contin… 
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POINT WISE COMPLIANCE OF ToR 

Point-6.1: Submit the details of the trees to be felled for the project. 

Reply: There are some trees present at site. In case cutting is required then we will take prior 

permission from concerned department to cut the trees. 
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POINT WISE COMPLIANCE OF ToR 
Point-6.2: Submit the present land use and permission required for any conversion such as forest, 

agriculture etc. 

Reply: As per Gurugram- Manesar Urban Complex Master Plan 2031, land Use of the site is Residential and 

the land will be developed into a Group Housing colony. There is no forest land involved in project 

There is no forest land involved in this project. Forest NOC regarding same is attached Below & Next Slide 
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POINT WISE COMPLIANCE OF ToR 

Contin… 
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POINT WISE COMPLIANCE OF ToR 

Point-7.1: Ground water classification as per the Central Ground Water Authority. 

Reply: There will be no extraction of Ground Water at project site. The classification of 

groundwater is over-exploited region as per Central Ground Water Authority (CGWA) / HWRA 

(Haryana Water Resources Authority) at project site.  

 

Point-8.1: Examine the details of Source of water, water requirement, use of treated waste 

water and prepare a water balance chart. 

Reply: The water will be supplied through GMDA/HSVP. Total water requirement for the project 

will be approximately 616 KLD, out of which 344 KLD will be fresh water requirement and 272 

KLD will be treated water requirement which will be used for flushing (87 KLD), Cooling tower 

(103 KLD) and horticulture (82 KLD) purposes. 

Water balance diagram and calculation of water is given in next slide. 
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WATER DEMAND CALCULATION DETAILS  

62 

Contin… 

S. No. Occupancy Type 

Total 

Population 

/ Area 

Rate of 

Water 

Demand 

(lpcd) 

Water Requirement (KLD) Total 

Waste 

Water 

Generated 

(KLD) 

Domesti

c 

Flushin

g 
Total 

1 Main Dwelling Units                2160 86 140.40 45.36 185.76 171.72 

2 Service Personnel Room 864 86 56.16 18.14 74.30 68.69 

3 Maintenance Staff 43 45 1.08 0.86 1.94 1.83 

4 Visitors 216 15 1.08 2.16 3.24 3.13 

5 
Clubhouse/community 

building 
1000 45 25.00 20.00 45.00 42.50 

6 Filter Backwash   lumpsum 10.00   10.00 8.50 

7 Swimming pool makeup   lumpsum 27.51   27.51   

8 
Cooling tower makeup for 

chillers 
  lumpsum   102.90 102.90   

9 Horticulture 13750 6 L /Sq.m   82.50 82.50   

10 Water feature pool makeup   lumpsum 82.50   82.50   

Total 343.73 271.92 615.65 296.37 

Say 344 272 616 296 
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WATER BALANCE DIAGRAM DURING SUMMER SEASON 

Total Water 

Requirement 

(616 KLD) 

Recycled / Treated Water 

(272  KLD) 

Fresh Water 

Requirement       

 (344 KLD)  

Flushing 

(87 KLD) 

Horticulture 

(82 KLD) 

Wastewater generated 

(87 KLD) 

Total Wastewater Generated 

 (296 KLD) 

Recycled/Treated water 

(272 KLD ) 

@100 % 
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Cooling tower 

(103 KLD) 

Wastewater generated 

(209 KLD) 

DLF -5 Common STP 

15 MLD   

  

Contin… 
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Water assurance from GMDA is given. 
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POINT WISE COMPLIANCE OF ToR 

Note: Ground Coverage: Out of 46,327.741 m2, only 13,262 m2 is at ground level and 33,065.741 m2 

balance is at lower ground level. 

Taking 15 minutes retention time, total volume of storm water 4260.94 × 0.25 = 1065.24 m3 

Taking the effective Length, breadth and depth of a Recharge pit 7 m, 2 m and 4.5 m respectively,  

Volume of one Recharge pit = L×W×D=7×2×4.5=63.00 m3 

Hence No. of pits required = 1065.24 / 63 = 16.91, Say 17 Pits. 

Total 17 nos. of Rain Water Harvesting pits are being proposed for artificial rain water recharge within the 

project premises.  

. 

65 

Point-8.2: Rain water harvesting proposals should be made with due safeguards for 

ground water quality. 
 

Reply:  Rain  water  harvesting  details are given below. 

S. No. Type of Surface 
Catchment's 

Area (m2) [A] 

Runoff 

Coefficient 

[C] 

Rainfall 

Intensity 

m/hr[I] 

Discharge (Run 

Off) [Q=CIA] 

m3/hr 

1. Rooftop Area 13,262 0.9 0.09 1074.22 

2. Green Area  13,750 0.15 0.09 185.63 

3. 
Road & Paved 

Area  
41,682 0.8 0.09 3001.09 

Total 68,693.85   4260.94 
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DIAGRAM OF RWH PIT 
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POINT WISE COMPLIANCE OF ToR 

Point-8.3:  Maximize recycling of water and utilization of rain water Examine details. 

 

Reply:  Dual plumbing system will be provided for reuse of recycled water in flushing, Cooling 

tower and horticulture. 

 

272 KLD of treated water will be used for flushing (87 KLD), Cooling tower (103 KLD) and 

horticulture (82 KLD) purposes. 

 

 

Point-8.4: Examine soil characteristics and depth of ground water table for rainwater 

harvesting. 

 

Reply  During the baseline study 8 soil samples are collected and their physicochemical analysis 

data are given in the EIA report. 

 

Soil found at site and surrounding study area has Sandy Loam texture and is brownish color. 
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Point-8.5: Permission from CGWA for abstraction of groundwater, if any, including 

dewatering during basement excavation. 

 

Reply: The same has been mentioned in point no.15 of  ToR. 

 

Point-9.1: Examine  details  of  solid  waste generation treatment and its disposal. 

Reply:  Total 1,880 kg/day of solid waste is generated during operation phase which will be 

treated in Organic waste composter. 1 nos. of Organic waste converter of total capacity 850 

Kg/day will be proposed. Details are discussed in EIA report. 

 

Point-9.2: Construction & Demolition Waste Management Plan shall be prepared as part 

of EMP providing details of demolition activities involved along with quantification and 

disposal mechanism. 

Reply: Construction & Demolition Waste will be disposed as per Construction & Demolition 

Waste Management Rules, 2016. 

 

POINT WISE COMPLIANCE OF ToR 
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POINT WISE COMPLIANCE OF ToR 

 Point-10.1: A certificate of adequacy of available power from the agency supplying power 

to the project along with the load allowed for the project. 

Reply: The power supply shall be supplied by Dakshin Haryana Bijli Vitran Nigam (DHBVN). 

The required power load for project will be approx. 11,090 KW.. Copy of Power assurance from 

DHBVNL is given below. 
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POINT WISE COMPLIANCE OF ToR 

 Point-10.2: Examine  and  submit  details  of use of  solar  energy  and alternative 

source of energy to reduce the fossil energy consumption. 

 

Reply: We will provide the solar panel capacity of 110 kWp at project site. Details of use of 

solar energy and alternative source of energy given in the EIA report. 

 

Point-10.3: DG  sets  are  likely  to  be  used during construction and operational phase 

of the project. Emissions from DG sets must be taken into consideration while 

estimating the impacts on air environment. Examine and submit details. 

 

Reply: For  Group Housing project, the emission from DG sets, are given in the EIA/EMP 

report. 

There is provision of total 08 Nos. of DG sets of total capacity of 16,000 KVA (8×2,000 

KVA) will be operated during power failure. 
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POINT WISE COMPLIANCE OF ToR 

 Point-11.1: Examine  road/rail  connectivity to the project site and impact on the traffic 

due to the proposed project. Present and future traffic and transport facilities for the 

region should be analyzed with measures for preventing traffic congestion and providing 

faster trouble free system to reach different destinations in the city. 

 

Reply: Detailed Traffic study was carried out during baseline monitoring and The LOS value 

from the project change i.e. LOS value for NH-248A, SH-15A and MDR-137 will remain 

same as ‘Excellent’ and LOS value for NH-48 and NH-148A will remain same as ‘Very 

Good’’. So the additional load on the carrying capacity of the concern roads is not likely to 

have major affect. Detail of Traffic study is given in EIA report. 

 

Point-11.2: A detailed traffic and transportation study should be made for existing and 

projected passenger and cargo traffic. 

 

Reply:  The   LOS   value   from   the Project change i.e. LOS value for NH-248A, SH-15A 

and MDR-137 will remain same as ‘Excellent’ and LOS value for NH-48 and NH-148A will 

remain same as ‘Very Good’. So the additional load on the carrying capacity of the concern 

roads is not likely to have major affect. 
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POINT WISE COMPLIANCE OF ToR 

 Point-11.3: Examine the details of transport of materials for construction which should 

include source and availability. 

 

Reply:  Construction materials will be source from the nearby market and transported at the 

project site via trucks/trolley/tractors. 

 

Point-12.1: Submit details of a comprehensive Disaster Management Plan including 

emergency evacuation during natural and man-made disaster. 

 

Reply: Disaster Management Plan including emergency evacuation during natural and man-

made disaster is given in EIA report. 

 

RESPONSE IN CASE OF EARTHQUAKE 

 

If Indoors: 

Take cover under a piece of heavy furniture or against an inside wall and hold on. 

Stay inside: The most dangerous thing to do during the shaking of an earthquake is to try to 

leave the building because objects can fall on you. 

 

If outdoors: 

Move into the open, away from buildings, streetlights, and utility wires. Once in the open, 

stay there until the shaking stops. 72 
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DISASTER MANAGEMENT PLAN 

Contin… 

RESPONSE IN CASE OF EARTHQUAKE 

 

If in a moving vehicle: 

Stop quickly and stay in the vehicle. Move to a clear area away from buildings, trees, 

overpasses, or utility wires. Once the shaking has stopped, proceed with caution. Avoid 

bridges or ramps that might have been damaged by the quake. 

 

After the quake: 

• After the quake be prepared for aftershocks.  

• Although smaller than the main shock, aftershocks cause additional damage and may 

bring weakened structures down. Aftershocks can occur in the first hours, days, weeks, or 

even months after the quake. 

 

Help injured or trapped persons: 

• Give first aid where appropriate. Do not move seriously injured persons unless they are in 

immediate danger of further injury. Call for help.  

• Remember to help those who may require special assistance--infants, the elderly, and 

people with disabilities. 

• Stay out of damaged buildings. 

• Use the telephone only for emergency calls. 
73 
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DISASTER MANAGEMENT PLAN 

Contin… 

RESPONSE IN CASE OF LPG LEAKAGE 

 The affected area should be evacuated and cordoned off immediately 

 Initiate an Emergency Response Team for LPG leakage. 

 Shut down the main valves in the gas bank. 

 Ensure that only concerned personnel are present in the affected area and all other 

personnel and visitors are moved to the nearest assembly points. 

 Rescue trapped personnel, also check if any personnel are unconscious in the area and 

immediately move them outside and provide first aid. Ambulance should be summoned to 

take injured personnel to the nearest hospital. 

 Personnel in the nearby buildings to close all doors and windows to prevent entry of the 

leaked gas. 

 Source of leakage to be traced and isolated from all the other areas. And if required use 

pedestal fans to bring down the gas concentration. 

 In case of a fire, follow the instructions in case of fire. 
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DISASTER MANAGEMENT PLAN 

RESPONSE IN CASE OF FIRE 

 Required response during in the event of a fire should be described in signs located in the lobby. 

 On sighting a fire, it should be immediately informed to the environment manager giving the exact 

location and type of fire in detail. 

 Initiate the Emergency Response Team for fires. 

 If the fire is small, engage in extinguishing the fire using the nearest fire extinguisher. 

 Guide the Emergency Response Team staff to the emergency assembly point. 

 The Emergency Response Team should immediately inform the nearest dispensary and security 

force. If required a fire tender should be summoned. 

 The response team should immediately move to the point of fire and take all necessary steps to stop 

the fire. If the fire is not controllable and spreads then the manager in charge should inform the 

district authorities and call for external help. 

 The Emergency Response Team will provide immediate relief to the injured residents at the scene of 

incident. Any injured persons should be evacuated on priority to the dispensary or one of the nearest 

hospitals based on their condition. 
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POINT WISE COMPLIANCE OF ToR 

 
Point-13.1: Details of litigation pending against the project, if any, with direction /order 

passed by any Court of Law against the Project should be given. 

Reply: No litigation pending against our project site.  Affidavit regarding same is given below. 
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POINT WISE COMPLIANCE OF ToR 

 
Point-14.1: Any further clarification on carrying out the above studies including 

anticipated impacts due to the project and mitigative measure, project proponent can 

refer to the model ToR available on Ministry website 

"http://moef.nic.in/Manual/Townships". 

 

Reply: No additional impacts are anticipated from proposed project. 
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DISCLOSURE OF CONSULTANTS 

ENVIRONMENT 

CONSULTANT 

VARDAN ENVIRONET  

Plot No. 82A, Sec.-5, IMT Maneser, 

Gurugram-122051 (Haryana) 

E-mail: projects@vardan.co.in   

Ph.: 0124-4343750, 9810355569 

12781469
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File No: SEAC/HR/2024/067
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment 

Authority(SEIAA), HARYANA)

***

Date 14/09/2024

To,

M/S DLF LIMITED
DLF Shopping Mall, 3rd Floor, Arjun Marg, DLF City, Phase-1, GURUGRAM, HARYANA-122002.
singh-lokpal@dlf.in

Subject: Environment Clearance for Expansion cum Modification of Group Housing Buildings in Zone 10, 
DLF 5, at Sector-54 Gurugram, Haryana by M/s DLF Limited.

Sir/Madam,
This has reference to your Proposal No. SIA/HR/INFRA2/468689/2024 dated 10.04.2024 subsequent 
letter dated 31.05.2024 and 27.08.2024 for obtaining Environmental Clearance under Category 8(b) of 
EIA Notification dated 14.09.2006 along with submission of due Scrutiny fee (as applicable) of  
2,00,000/- vide DD No. 523013 dated 30.01.2024 (in compliance of Haryana Government, 
Environment & Climate Change, Department Notification No. DE&CCH/3060 dated 14.10.2021). 
The proposal has been appraised as per prescribed procedure in the light of provisions under the EIA 
Notification, 2006 on the basis of the mandatory documents enclosed with the application viz., Form-1, 
Form1-A, Conceptual Plan, EIA/EMP Report and additional clarifications furnished in response to the 
observations of the State Expert Appraisal Committee (SEAC) constituted by MoEF&CC, GoI vide 
their Notification dated 21.02.2022, in its 293rd meeting held on 31.05.2024.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24B3812HR5307923N

(ii) File No. SEAC/HR/2024/067

(iii) Clearance Type Fresh EC

(iv) Category B1

(v) Project/Activity Included Schedule No.
8(b) Townships/ Area Development Projects / 
Rehabilitation Centres

(vii) Name of Project
Proposed Expansion cum Modification of Group 
Housing Buildings in Zone 10, DLF 5, at Sector-54 
Gurugram, Haryana

(viii) Name of Company/Organization DLF LIMITED

(ix) Location of Project (District, State) GURUGRAM, HARYANA

(x) Issuing Authority SEIAA

Page 1 of 16SIA/HR/INFRA2/468689/2024
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(xi) Applicability of General Conditions as per 
EIA Notification, 2006

No

3. It is inter-alia, noted that the project involves in the EC for Expansion cum Modification of Group Housing 
Buildings in Zone 10, DLF 5, at Sector-54 Gurugram, Haryana. 
4. The basic details of project are as under:
EC for Expansion cum Modification of Group Housing Buildings in Zone 10, DLF 5, at Sector-54 Gurugram, 
Haryana by M/s DLF Limited.
Sr. 
No.

Particulars As Per Earlier EC Expansion
 
cum
modification

Total 

1. Online Proposal no. SIA/HR/INFRA2/468689/2024
2. Category 8(b) Townships/ Area Development Projects
3. Latitude 28°26'44.55"N
4. Longitude 77°06'48.93"E
5. Plot Area 30,653.317 sqm 38,040.533 Sqm 68,693.850 Sqm
6. Total FAR Proposed 1,43,937.510 sqm 2,93,254.289Sqm 4,37,191.799 Sqm
7. Proposed Ground coverage 6,369.381 sqm 39,958.360 sqm 46,327.741sqm
8. Total Non -FAR 89,440.488 sqm 1,29,786.069 

Sqm
2,19,226.557 Sqm

9. Total Built Up area 2,33,377.998 sqm 4,23,040.358 sqm 6,56,418.356 sqm
10. Total Green Area with 

Percentage
9,195.995 sqm 7,290.529 sqm 16,486.524 sqm

(24% of Plot area)
11. No. of RWH of Pits 8 9 17
12. Total Population 4,508 -225 4,283
13. Total Parking 1,615 ECS 995 ECS 2610 ECS
14. Power Requirement 5,874 KW 5,216 KW 11,090 KW
15. Power Backup 9 DG sets of total

capacity 8,250 KVA
(7×1,000 KVA +

2×625 KVA)

7,750 8 DG sets of total capacity 16,000 
KVA (8×2,000 KVA)

16. Total Water Requirement 391 KLD 225 KLD 616 KLD
17. Fresh Water Requirement 255 KLD 89 KLD 344 KLD
18. Treated Water Requirement 136 KLD 136 KLD 272 KLD
19. Wastewater Generation 294 KLD 2 KLD 296 KLD
20. Proposed STP Capacity DLF-5 Common STP of 

15 MLD
- DLF-5 Common STP

of 15 MLD
21. Solid Waste Generation 2,069 Kg/day -189 kg/day 1,880 kg/day
22. Bio Degradable waste 1241 Kg/day -489 kg/day 752 kg/day
23. OWC Capacity 1,500 -650 850
24. Max. height of building 109.350 m 15.45 m 124.8 m
25. No of towers 4 3 7
26. Max. No of floors for residential B4 + B3 + B2 + B1+

S + 33F
-2F B4 + B3 + B2 + B1 + UGF +31F

27. Community building 1 - 1
28. Max. No. of Floors for club

house/community building
- - LGF+MF+UGF

29. Total No. of basements 4 - 4
30. Main Dwelling Unit 520 -88 432
31. Service Personnel Room 50 382 432
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32. Total Cost of the project: 1,076 Cr. 6,507 Cr Rs. 7,583 Cr
33. R+U Value of Material used 

(Glass)
U-Value: <2.8 W/m2K

SHGC: <0.60
-- U-Value: <2.8 W/m2K

SHGC: <0.60
34. EMP Cost/Budget Expenditure till: Rs. 

275.34 Lakhs
4,570 Lakhs 4,845.34 Lakhs

i. PM 2.5 (µg/m3) 0.00794 -0.00226 0.00568
ii. PM 10 (µg/m3) 0.00983 -0.00074 0.00909
iii. SO2 (µg/m3) 0.0994 -0.07667 0.02273
iv. NO2 (µg/m3) 0.0631 -0.03468 0.02842

35. Incremental 
Load
in respect of:

v. CO(mg/m3) 0.0000049 -0.0000014 0.0000035
i. Power Back-
up

Temporary Connection -- Temporary Connection

ii. Water
Requirement & 
Source

DLF Water Tanks+ STP 
WATER (common STP 

Plant DLF Phase V)

-- DLF Water Tanks+ STP WATER 
(common STP Plant DLF Phase V)

iii. STP 
(Modular)

5 KLD -- 5 KLD

36. Construction 
Phase

iv. Anti-Smoke 
Gun

1 -- 1

Table-1: Proposed EMP Details
During Construction Phase During Operational Phase

Description Capital Cost
(In Lakhs)

Recurring Cost
(In Lakhs for 5 

Year)

Description Capital Cost
(in Lakhs)

Recurring Cost
(In Lakhs for 

10 Year)
Sanitation and 

Wastewater 
Management

Waste Water 
Management

(Modular STP)

5 27

(Sewage Treatment 
Plant)

5 400

Solid Waste 
Management

Garbage & Debris 
disposal

2 27

(Dust bins & OWC)

20 150

Green Belt 
Development

- 15 Green Belt Development 180 720

Air, Noise, Soil, Water 
Monitoring

3 37 Monitoring for Air, 
Water, Noise & Soil

0 14

Rainwater harvesting 
system

- - Rainwater harvesting 
system

240 40

DG Sets including stack 
height and acoustics

1389 280

Energy Saving
(Solar Panel system)

168 64

Maintenance of nearby 
pond of village

0 25

Dust Mitigation 
Measures Including site 

barricading, water 
sprinkling and anti-

smog gun)

565 110

CER Activities 84 0
Total 575 216 Total 2086 1693

G. Total 4,570

Table 2 Expenditure on EMP budget
Description Expense done (Rs.)

(Till 29 May 2024)
Monitoring for Air, Water, Stack, emission & Noise 1,62,011/-
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Dust mitigation measures including Barricading, water 
sprinkling, anti-smog gun

2,72,56,914/-

PPE for workers & Health Care 1,15,691/-
Total 2,75,34,616/-

a) Total Project cost: Rs. 7,583 Cr
b) Expenditure on EMP: 275.34 Lakhs
c) Proposed EMP Budget: 4,570 Lakhs
d) Total EMP Budget: 4,845.34 Lakhs (0.638% of total project cost)
 
5. In view of the recommendations made by State Expert Appraisal Committee (SEAC) in the said case and further 
consideration of the documents/details submitted by the Project Proponent; the Authority after discussions decided during 
181st Meeting held on 23.08.2024 to “GRANT ENVIRONMENT CLEARANCE” to M/s DLF Limited, 3rd Floor, 
Shopping Mall, Arjun Marg, Phase-I, DLF City, Gurugram, Haryana – 122002 (As per NCLT order dated 
02.02.2022, ROC dated 27.05.2006 and annual report of DLF Limited for Financial Year 2022-2023) under 
Category 8(b) of EIA Notification dated 14.09.2006 issued by the Ministry of Environment and Forest, Government 
of India.

Copy To

Director (IA Division), MoEF& CC, GoI, Indira Paryavaran Bhavan, Zorbagh Road-New Delhi-110003.1. 
Chairman, State Environment Impact Assessment Authority, Bay’s No. 55-58, Prayatan Bhawan, Sector-2, Panchkula, 
Haryana

2. 

Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula.3. 
Director, Environment & Climate Change Department, Haryana, Bay’s No. 55-58, Prayatan Bhawan, Sector-2, 
Panchkula, Haryana

4. 

Director General, Town & Country Planning Haryana, Plot No. 3, Sector - 18A, Madhya Marg, Chandigarh- 160018.5. 
Regional Office, Ministry of Environment, Forests & Climate Change, Govt. of India, Bay’s No. 24-25, Sector 31-A, 
Dakshin Marg, Chandigarh-160018.

6. 

Concerned File/ Office Copy.7. 

Annexure 1

Specific EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Specific Condition

S. No EC Conditions

1.1
The project is recommended on concept basis as such in case of any change in planning, the 
PP will obtain fresh EC. 

1.2

Sewage shall be treated in the STP based on latest Technology with tertiary treatment i.e. Ultra 
Filtration to achieve standards ordered by NGT. The Treated effluent from STP shall be recycled 
/reused for flushing. DG cooling and Gardening. The dimension of each component of STP should 
be properly designed as per Norms 

1.3
The Project Proponent would devise a monitoring plan to the satisfaction of the State Pollution 
Control Board so as to continuously monitor the treated waste water being used for flushing in 
terms of faecal coli forms and other pathogenic bacteria

The PP shall ensure that total EMP Budget shall be spent on project during construction as well as 1.4
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S. No EC Conditions

during operational phase as per table given above. The EMP cost on Socio Economic activities shall 
be used before the commencement of the project & EMP recurring inside the project shall be 
implemented throughout the operation of the project. The PP shall establish Environment 
monitoring cell as per documents submitted

1.5
The project proponent shall upload the status of compliance of the basic details (given in above 
tables), stipulated environment clearance conditions, including results of monitored data on their 
website and update the same on half-yearly basis

1.6

The Project Proponents would commission a third party study on the implementation of conditions 
related to quality and quantity of recycle and reuse of treated water, efficiency of treatment systems, 
quality of treated water being supplied for flushing (specially the bacterial counts), comparative 
bacteriological studies from toilet seats using recycled treated waters and fresh waters for flushing, 
and quality of water being supplied through spray faucets attached to toilet seats

1.7

Separate wet and dry bins must be provided in each unit and at ground level for facilitating 
segregation of waste. Solid Waste shall be segregated into wet garbage and inert materials. Wet 
Garbage shall be composted in Organic waste convertor. Adequate area shall be provided for solid 
waste management within the premises which will include area for segregation, composting. The 
Inert waste from the project will be sent to dumping site

1.8

Traffic management plan as submitted shall be implemented in letter and spirit. Apart, a detailed 
traffic management and traffic decongestion plan shall be drawn up to ensure that the current level 
of service of the roads within a 05 kms radius of the project is marinated and improved upon after 
the implementation of the project. This plan should be based on cumulative impact of all 
development and increased habitation being carried out or purpose to be carried out by the project 
or other agencies in this 05kms radius of the site in different scenarios of space and time

1.9
The Project Proponent shall obtain all necessary clearance/permission from all relevant agencies 
including town planning authority before commencement of work. All the construction shall be 
done in accordance with the local building byelaws

1.10
Consent to establish/operate for the expansion project shall be obtained from the State Pollution 
Control Board as required under the Air (Prevention and Control of pollution) Act, 1981 and the 
Water (Prevention and control of pollution) Act, 1974

1.11
The Approval of the Competent Authority shall be obtained for structural safety of building code 
due to earthquakes, adequacy of firefightingequipments etc. as per National Building Code 
including protection measures from lightening etc

1.12 The PP shall not carry any construction above or below the Revenue Rasta, if any.

1.13 The PP shall keep the ROW below the HT Line passing through the project, if any

1.14
The PP shall obtain the Fire NOC from the Competent Authority before taking occupation of the 
building.

The PP shall install the Eco Friendly Green Transformer based on ester oil to reduce the carbon 
footprint. The PP shall shift to gas based generator set when the gas is available. The PP shall install 
APCM for the DG set. The PP shall reduce the SO2 load by 30% if HSD is used. The DG sets will 

1.15
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S. No EC Conditions

be operated for maximum 04 hours during power failure through Executing Agency

1.16
The PP shall not give occupation or possession before the water supply, electricity and sewage 
connection permitted by the competent authority

1.17
The PP shall carry out the quarterly awareness programs for the stakeholders of the commercial 
colony/project.

1.18
The PP shall install Digital water level recorder for monitoring the water recharge and carry out 
quarterly maintenance and cleaning of Rain Water Pits

1.19
The PP shall take all preventive measures including water sprinkles to control dust during 
construction and operational phase. 

1.20 The PP may provide electric charging stations to facilitate electric vehicle commuters.

1.21
Any change in stipulations of EC will lead to Environment Clearance void-ab-initio and PP will 
have to seek fresh Environment Clearance.

1.22
The Project Proponent shall ensure that trees planted under the project shall be well grown healthy 
and established trees of more than 10cm DBH (diameter above 137cm above ground level) or more 
than 31.4cm in girth.

1.23
The Project Proponent shall ensure raising the number of established trees as per norms proposed 
for the project and finally approved during the EC granting process.

1.24
The PP shall get project electrification plan approved from the competent authority before 
operation of the project.

1.25 As proposed 16,486.524 sqm (24% of Plot area) shall be provided for green area development.

1.26 17 Rain Water Pits shall be provided for ground water recharging as per the CGWB norms.

1.27
The PP shall install required number of Anti Smog Guns at the project site as per the requirement 
of HSPCB.

1.28 The PP shall increase the capacity of solar panel from 110 KWp to 140 KWp in the project site.

1.29
The PP shall register themselves on the http://dustapphspcb.com portal as per the Direction No.14 
dated 11.06.2021 issued regarding dust mitigation by Commission for Air Quality Management in 
National Capital Region and Adjoining Areas.

1.30
Project Proponent shall install DG sets for the project as per latest Guidelines of GRAP, 
NCAP & CPCB.

1.31
The Project Proponent will also undertake mitigation measures during the construction 
period. 

The Block plantation area is 11678 sqm (Approx.17% of plot area) as develop block 1.32
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plantation in linear park of the licensed project of DLF 5 with Latitude 28°27'7.15"N & 
28°27'1.77"N and Longitude 77°6'6.69"E & 77°6'12.45"E.

Standard EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Statutory Compliance

S. No EC Conditions

1.1
The project proponent shall obtain all necessary clearance/ permission from all relevant agencies 
including town planning authority before commencement of work. All the construction shall be 
done in accordance with the local building byelaws.

1.2
The approval of the Competent Authority shall be obtained for structural safety of buildings due to 
earthquakes, adequacy of firefighting equipment etc. as per National Building Code including 
protection measures from lightening etc.

1.3
The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) 
Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.

1.4 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

1.5
The project proponent shall obtain Consent to Establish / Operate under the provisions of Air 
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) 
Act, 1974 from the concerned State Pollution Control Board/ Committee.

1.6
The project proponent shall obtain the necessary permission for drawl of ground water / surface 
water required for the project from the competent authority.

1.7
A certificate of adequacy of available power from the agency supplying power to the project along 
with the load allowed for the project should be obtained.

1.8
All other statutory clearances such as the approvals for storage of diesel from Chief Controller of 
Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable, by project 
proponents from the respective competent authorities.

1.9
The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016, 
and the Plastics Waste Management Rules, 2016, shall be followed.

1.10
The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency, 
Ministry of Power strictly.

2. Air Quality Monitoring And Preservation

S. No EC Conditions

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of 
Dust Mitigation Measures for Construction and Demolition Activities for projects requiring 

2.1
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Environmental Clearance shall be complied with.

2.2
A management plan shall be drawn up and implemented to contain the current exceedance in 
ambient air quality at the site.

2.3
The project proponent shall install system to carryout Ambient Air Quality monitoring for 
common/criterion parameters relevant to the main pollutants released (e.g. PM10 and PM2.5) 
covering upwind and downwind directions during the construction period.

2.4

Diesel power generating sets proposed as source of backup power should be of enclosed type and 
conform to rules made under the Environment (Protection) Act, 1986. The height of stack of DG 
sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of 
low sulphur diesel. The location of the DG sets may be decided with in consultation with State 
Pollution Control Board.

2.5

Construction site shall be adequately barricaded before the construction begins. Dust, smoke & 
other air pollution prevention measures shall be provided for the building as well as the site. These 
measures shall include screens for the building under construction, continuous dust/ wind breaking 
walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be provided for 
vehicles bringing in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site.

2.6
Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust 
pollution.

2.7 Wet jet shall be provided for grinding and stone cutting.

2.8 Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.

2.9

All construction and demolition debris shall be stored at the site (and not dumped on the roads or 
open spaces outside) before they are properly disposed. All demolition and construction waste shall 
be managed as per the provisions of the Construction and Demolition Waste Management Rules 
2016.

2.10
The diesel generator sets to be used during construction phase shall be low sulphur diesel type and 
shall conform to Environmental (Protection) prescribed for air and noise emission standards.

2.11

The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB 
standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low 
sulphur diesel shall be used. The location of the DG set and exhaust pipe height shall be as per the 
provisions of the Central Pollution Control Board (CPCB) norms.

2.12 For indoor air quality the ventilation provisions as per National Building Code of India.

3. Water Quality Monitoring And Preservation

S. No EC Conditions

The natural drain system should be maintained for ensuring unrestricted flow of water. No 3.1
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construction shall be allowed to obstruct the natural drainage through the site, on wetland and water 
bodies. Check dams, bio-swales, landscape, and other sustainable urban drainage systems (SUDS) 
are allowed for maintaining the drainage pattern and to harvest rain water.

3.2
Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting 
and filling should be done.

3.3
Total fresh water use shall not exceed the proposed requirement as provided in the project details. 
The per capita supply should adhere to NBC 2016 and CGWA Notification dated 12.12.2018.

3.4
The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and 
recorded to monitor the water balance as projected by the project proponent. The record shall be 
submitted to the Regional Office, MoEF& CC along with six monthly Monitoring reports.

3.5

A certificate shall be obtained from the local body supplying water, specifying the total annual 
water availability with the local authority, the quantity of water already committed, the quantity of 
water allotted to the project under consideration and the balance water available. This should be 
specified separately for ground water and surface water sources, ensuring that there is no impact on 
other users.

3.6
At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of 
Grass pavers, paver blocks with at least 50% opening, landscape etc. would be considered as 
pervious surface

3.7
Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc 
other for supply of recycled water for flushing, landscape irrigation, car washing, thermal cooling, 
conditioning etc. shall be done.

3.8
Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low flow faucets tap 
aerators etc) for water conservation shall be incorporated in the building plan.

3.9
Separation of grey and black water should be done by the use of dual plumbing system. In case of 
single stack system separate recirculation lines for flushing by giving dual plumbing system be 
done.

3.10
Water demand during construction should be reduced by use of pre-mixed concrete, curing agents 
and other best practices referred.

3.11

The local bye-law provisions on rain water harvesting should be followed. If local bye law 
provision is not available, adequate provision for storage and recharge should be followed as per the 
Ministry of Urban Development Model Building Byelaws, 2016. Rain Water Harvesting pits shall 
be provided for ground water recharging as per the CGWB norms.

3.12

A rain water harvesting plan needs to be designed where the recharge bores of minimum one 
recharge bore per 5,000 square meters of built up area and storage capacity of minimum one day of 
total fresh water requirement shall be provided. In areas where ground water recharge is not 
feasible, the rain water should be harvested and stored for use. The ground water shall not be 
withdrawn without approval from the Competent Authority.

3.13 All recharge should be limited to shallow aquifer.
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S. No EC Conditions

3.14 No ground water shall be used during construction phase of the project.

3.15
Any ground water dewatering should be properly managed and shall conform to the approvals and 
the guidelines of the CGWA in the matter. Formal approval shall be taken from the CGWA for any 
ground water abstraction or dewatering.

3.16
The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and 
recorded to monitor the water balance as projected by the project proponent. The record shall be 
submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

3.17
Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be 
recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall 
be disposed in to municipal drain.

3.18 No sewage or untreated effluent water would be discharged through storm water drains.

3.19

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of 
the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this 
regard shall be submitted to the Ministry before the project is commissioned for operation. Treated 
waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses. 
Excess treated water shall be discharged as per statutory norms notified by Ministry of 
Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

3.20
Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures 
should be made to mitigate the odour problem from STP.

3.21
Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and 
disposed as per the Ministry of Urban Development, Central Public Health and Environmental 
Engineering Organization (CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013.

4. Noise Monitoring And Prevention

S. No EC Conditions

4.1

Ambient noise levels shall conform to residential area/commercial area/industrial area/silence zone 
both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental 
pollution loads on the ambient air and noise quality shall be closely monitored during construction 
phase. Adequate measures shall be made to reduce ambient air and noise level during construction 
phase, so as to conform to the stipulated standards by CPCB / SPCB.

4.2
Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be 
submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.

4.3
Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating 
personnel shall be implemented as mitigation measures for noise impact due to ground sources.

5. Energy Conservation Measures
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S. No EC Conditions

5.1

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy 
Efficiency as per ECBC Act, 2017 read with ECBC Rules, 2018 shall be ensured. Buildings in 
the States which have notified their own ECBC, shall comply with the State ECBC also which is 
in no case should be less than 25% as prescribed.

5.2 Outdoor and common area lighting shall be LED.

5.3

Concept of passive solar design that minimize energy consumption in buildings by using design 
elements, such as building orientation, landscaping, efficient building envelope, appropriate 
fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the 
building design. Wall, window, and roof R & U-values shall be as per ECBC specifications.

5.4
Energy conservation measures like installation of CFLs/ LED for the lighting outside the 
building should be integral part of the project design and should be in place before project 
commissioning.

5.5
Solar, wind or other Renewable Energy shall be installed to meet electricity generation 
equivalent to 1% of the demand load or as per the state level/ local building bye-laws 
requirement, whichever is higher.

5.6

Solar power shall be used for lighting in the apartment to reduce the power load on grid. 
Separate electric meter shall be installed for solar power. Solar water heating shall be provided 
to meet 20% of the hot water demand of the commercial and institutional building or as per the 
requirement of the local building bye-laws, whichever is higher. Residential buildings are also 
recommended to meet its hot water demand from solar water heaters, as far as possible

5.7
The PP will submit report indicating compliance of each parameter of ECBC requirement and 
submit quantification saving report for each component

6. Waste Management

S. No EC Conditions

6.1
A certificate from the competent authority handling municipal solid wastes, indicating the existing 
civic capacities of handling and their adequacy to cater to the M.S.W generated from project shall 
be obtained.

6.2
Disposal of muck during construction phase shall not create any adverse effect on the neighbouring 
communities and be disposed taking the necessary precautions for general safety and health aspects 
of people, only in approved sites with the approval of competent authority.

6.3
Separate wet and dry bins must be provided in each unit and at the ground level for facilitating 
segregation of waste. Solid waste shall be segregated into wet garbage and inert materials.

6.4
Organic Waste Converter within the premises with a minimum capacity of 0.5 kg/person/day must 
be installed. Leaves to be put in earmarked pits for converting them into compost to be used as 
manure.

All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up 6.5
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must be done with the authorized recyclers 

6.6
Any hazardous waste generated during construction phase, shall be disposed of as per applicable 
rules and norms with necessary approvals of the State Pollution Control Board.

6.7

Use of environment friendly materials in bricks, blocks and other construction materials, shall be 
required for at least 20% of the construction material quantity. These include Fly Ash bricks, hollow 
bricks, AACs, Fly Ash Lime Gypsum blocks, compressed earth blocks, and other environment 
friendly materials

6.8
Fly ash should be used as building material in the construction as per the provision of Fly Ash 
Notification of September, 1999 and amended as on 27th August, 2003 and 25thJanuary; 
2016.Ready mixed concrete must be used in building construction.

6.9
Any wastes from construction and demolition activities related thereto shall be managed so as to 
strictly conform to the Construction and Demolition Rules, 2016.

6.10
Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the 
prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination

7. Green Cover

S. No EC Conditions

7.1 In the proposed landscape plan, native species shall be included as per the list of concerned DFO.

7.2 The minimum growth of trees should be 03 meters with sufficient canopy.

7.3
No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling 
shall be with prior permission from the concerned regulatory authority.

7.4
Old trees should be retained based on girth and age regulations as may be prescribed by the Forest 
Department. Plantations to be ensured species (cut) to species (planted).

7.5
A minimum of 1 tree (5’ tall) for every 80 sqm of land should be planted and maintained and the 
existing trees will be counted for this purpose.

7.6 The species with heavy foliage, broad leaves and wide canopy cover are desirable.

7.7 Water intensive and/or invasive species should not be used for landscaping.

7.8

Where the trees need to be cut with prior permission from the concerned local Authority, 
compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every single tree that is cut) 
shall be done and maintained. Plantations to be ensured species (cut) to species (planted). Area for 
green belt development shall be provided as per the details provided in the project document.

7.9
Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved 
areas, and external services. It should be stockpiled appropriately in designated areas and reapplied 
during plantation of the proposed vegetation on site.
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7.10

The PP shall ensure that the area marked for greenery and trees will not be rendered impervious by 
any means like soil, compaction or cement concrete or brick or tiles or rubber or plastic cover or 
any other impervious material in any manner and the area must be maintained pervious for water 
infiltration/percolation and air flow in the soil. It must be straight on earth and not on any roof or 
slab of any tile.

8. Transport

S. No EC Conditions

8.1

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be 
prepared to include motorized, non-motorized, public, and private networks. Road should be 
designed with due consideration for environment, and safety of users. The road system can be 
designed with these basic criteria.
a) Hierarchy of roads with proper segregation of vehicular and pedestrian traffic.
b) Traffic calming measures.
c) Proper design of entry and exit points.
d) Parking norms as per local regulation.

8.2
Vehicles hired for bringing construction material to the site should be in good condition and should 
have a pollution check certificate and should conform to applicable air and noise emission standards 
be operated only during non-peak hours.

8.3

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the 
current level of service of the roads within a 05 kms radius of the project is maintained and 
improved upon after the implementation of the project. This plan should be based on cumulative 
impact of all development and increased habitation being carried out or proposed to be carried out 
by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and 
time and the traffic management plan shall be duly validated and certified by the State Urban 
Development department and the P.W.D./competent authority for road augmentation and shall also 
have their consent to the implementation of components of the plan which involve the participation 
of these departments.

9. Human Health Issues

S. No EC Conditions

9.1
All workers working at the construction site and involved in loading, unloading, carriage of 
construction material and construction debris or working in any area with dust pollution shall be 
provided with dust mask.

9.2 For indoor air quality the ventilation provisions as per National Building Code of India.

9.3
Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and 
Disaster Management Plan shall be implemented.

Provision shall be made for the housing of construction labour within the site with all necessary 
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking 
water, medical health care, crèche etc. The housing may be in the form of temporary structures to be 

9.4

Page 13 of 16SIA/HR/INFRA2/468689/2024

12911482



S. No EC Conditions

removed after the completion of the project.

9.5 Occupational health surveillance of the workers shall be done on a regular basis.

9.6
A First Aid Room shall be provided in the project both during construction and operations of the 
project.

9.7
Corporate Environment Responsibility
The project proponent shall comply with the provisions of CER, as applicable. 

9.8

The company shall have a well laid down environmental policy duly approved by the Board of 
Directors. The environmental policy should prescribe for standard operating procedures to have 
proper checks and balances and to bring into focus any infringements/ deviation/ violation of the 
environmental/ forest/ wildlife norms/conditions. The company shall have defined system of 
reporting infringements/deviation/ violation of the environmental/ forest/ wildlife norms/ conditions 
and/ or shareholders/ stake holders. The copy of the board resolution in this regard shall be 
submitted to the MoEF&CC as a part of six-monthly report. 

9.9
A separate Environmental Cell both at the project and company head quarter level, with qualified 
personnel shall be set up under the control of senior Executive, who will directly to the head of the 
organization. 

9.10

Action plan for implementing EMP and environmental conditions along with responsibility matrix 
of the company shall be prepared and shall be duly approved by competent authority. The year wise 
funds earmarked for environmental protection measures shall be kept in separate account and not to 
be diverted for any other purpose. Year wise progress of implementation of action plan shall be 
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report. 

10. Miscellaneous

S. No EC Conditions

10.1

The project proponent shall prominently advertise it at least in two local newspapers of the District 
or State, of which one shall be in the vernacular language within seven days indicating that the 
project has been accorded environment clearance and the details of MoEFCC/SEIAA website where 
it is displayed.

10.2
The copies of the environmental clearance shall be submitted by the project proponents to the Heads 
of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the 
Government who in turn has to display the same for 30days from the date of receipt.

10.3
The project proponent shall upload the status of compliance of the stipulated environment clearance 
conditions, including results of monitored data on their website and update the same on half-yearly 
basis.

10.4
The project proponent shall submit six-monthly reports on the status of the compliance of the 
stipulated environmental conditions on the website of the ministry of Environment, Forest and 
Climate Change at environment clearance portal.
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10.5
The project proponent shall submit the environmental statement for each financial year in Form-V 
to the concerned State Pollution Control Board as prescribed under the Environment (Protection) 
Rules, 1986, as amended subsequently and put on the website of the company.

10.6
The project proponent shall inform the Regional Office as well as the Ministry, the date of financial 
closure and final approval of the project by the concerned authorities, commencing the land 
development work and start of production operation by the project.

10.7
The project authorities must strictly adhere to the stipulations made by the State Pollution Control 
Board and the State Government.

10.8
The project proponent shall abide by all the commitments and recommendations made in the form-
IA, Conceptual Plan and also that during their presentation to the Expert Appraisal Committee.

10.9

No further expansion or modifications in the plan shall be carried out without prior approval of the 
Ministry of Environment, Forests and Climate Change (MoEF&CC)/SEIAA, Haryana. The project 
proponent shall seek fresh environmental clearance under EIA notification 2006 if at any stage there 
is change of area of this project.

10.10
Any change in planning of the approved plan will leads to Environment Clearance void-ab-i nitio 
and PP will have to seek fresh Environment Clearance

10.11
The PP should give unambiguous affidavit giving land promoters in accordance with your 
ownership and possession of land legal the case referred for Environment Clearance to SEIAA.

10.12
Concealing factual data or submission of false/fabricated data may result in revocation of this 
environmental clearance and attract action under the provisions of Environment (Protection) Act, 
1986.

10.13
The Ministry/SEIAA may revoke or suspend the clearance, if implementation of any of the above 
conditions is not satisfactory.

10.14
The Ministry/SEIAA reserves the right to stipulate additional conditions if found necessary. The 
Company in a time bound manner shall implement these conditions.

10.15
The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The 
project authorities should extend full cooperation to the officer(s) of the Regional Office by 
furnishing the requisite data / information/monitoring reports.

10.16

The above conditions shall be enforced, inter-alia under the provisions of the Water(Prevention & 
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Trans 
boundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their 
amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India / High 
Courts and any other Court of Law relating to the subject matter.

The validity of this environment clearance letter is valid up to 10 years from the date of 
issuance of EC letter in accordance with the MoEF & CC, GoI Notification No. S.O.1807 (E), 
dated the 12th April, 2022. The environment clearance conditions applicable till life space 
project will continue to apply. In case of violation the action will be taken as per the laid down 

10.17
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law of land. Compliance report shall be sent to this office till life of the project.

10.18
If project is not completed within the validity period then the project proponent shall submit 
the application for extension of validity within one month before the lapse of validity period of 
Environment Clearance. 
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HARYANA STATE POLLUTION CONTROL BOARD
 

Gurgaon North Vikas Sadan, 1st Floor, Near DC Court,
Gurgaon Ph.0124-2332775 Email:-

hspcbrogrn@gmail.com
 Website: www.hrocmms.nic.in  E-Mail  - hspcbho@gmail.com     

      Telephone No.: 0172-2577870-73______________________
                   

 
 To.

        M/s :  Proposed Group Housing Buildings in Zone 10 DLF 5 Gurugram

       2nd Floor, Gateway Tower, Cyber city Gurugram

       GURGAON

       122002

 
Sub. : Grant of consent to Establish to M/s Proposed Group Housing
Buildings in Zone 10 DLF 5 Gurugram
               Please refer to your application no. 78781769 received on dated 2024-09-10 in
regional office Gurgaon North.
With reference to your above application for consent to establish,M/s Proposed Group Housing
Buildings in Zone 10 DLF 5 Gurugram is here by granted consent as per following
specification/Terms and conditions.
                   

No. HSPCB/Consent/ :  329962324GUNOCTE78781769 Dated:17/09/2024

Consent Under  AIR/WATER

Period of consent  17/09/2024 - 13/09/2034

Industry Type  Building and Construction projects having waste water generation more
than 100 KLD in respective of their built-up area

Category  RED

Investment(In Lakh)  835900.0

Total Land Area (Sq.
meter)

 38040.53

Total Builtup Area (Sq.
meter)

 423040.3

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  2.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  STP

2.	Trade

Permissible Domestic Effluent Parameters

1. BOD 10 mg/l

2. COD 50 mg/l

3. TSS 20 mg/l
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Regional Officer, Gurgaon North 

Haryana State Pollution Control Board. 

Terms and conditions 
                   

4. pH  5.5-9.0

5. Total Nitrogen 10 mg/l

6. Total Phosphorus 1 mg/l

7 .  F e c a l  c o l i f o r m
( M P N / 1 0 0 M L )

 Less than 100

Permissible Trade Effluent Parameters

1. NA  mg/l

Number of stacks  1

Height of stack

1. Stack to DG sets
2000 KVA x 4 (Above
roof level)

6 METER

Permissible Emission parameters

1. NA

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 3.2 KL/day

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 2 KL/Day i.e
0KL/Day for Trade Effluent,  0 KL/Day for Cooling, 2 KL/Day for Domestic and the
same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier.  The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant.  The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above  Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience
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8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.

11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted  in original with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent
to Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption
of water in their process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority (CGWA)/ Haryana Water Resources
(Conservation, Regulation and Management) Authority (HWRA) for scientific
development of precious resource

19. That the unit will take all other clearances from concerned agencies, whenever
required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.
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26. That unit will obtain consent to operate from the board before the start of product
activity.

27. The industrial/non industrial sector projects shall develop green belt (as applicable) in
its premises including periphery, entry and exit, as per notifications/conditions of
EC/directions of MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone
crushers, hot mix plants, mineral grinding units, screening plants and brick kilns etc.,
the unit shall develop adequate green belt and erect barrier/barricade/boundary wall as
applicable, as per notifications/directions of MOEF/CPCB/SPCB/NGT/ any court of
law.

28. The unit shall develop paved or hard surfaced approach road to the site of unit
(including the storage site, if it is at different place) from the nearest public road for
transportation of raw material/final product.

 Specific Conditions

Other Conditions :
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Regional Officer, Gurgaon North 

Haryana State Pollution Control Board. 

 1. The project proponent will obtain all necessary clearances from all concerned departments.
2. Project proponent will not change the quantity of domestic effluent/trade effluent/air
emission without prior permission of the Board. Project Proponent will obtain prior CTO
before starting of production and apply for CTO/ CTE Extension at least 90 days before expiry
date of this CTE expansion. 3. Project Proponent will install STP/ETP/ACPM along with the
main project. 4. Project Proponent will install adequate acoustic enclosures/chambers on their
DG SETS with proper stack height as per prescribed norms to meet the prescribed standards
under EP Rules. 5. Project Proponent will comply with the provisions of Water Act, 1974, Air
Act, 1981, Solid Waste Management Rules, 2016, Hazardous & Other Waste Management
Rules, 2016, Plastic Waste Management Rules, 2016, E-Waste Management Rules, 2016,
Battery Managements Rules, C&D Waste Management Rules, 2016& amendments and other
applicable environmental legislation. 6. Project Proponent will use only treated effluent
supplied from Sewage treatment plant during construction phase of the project 7. That this
CTE for expansion will not provide any relaxation /benefit from any other
Act/Rules/Regulations applicable to the project/land in question. 8. Project Proponent will not
discharge any type Treated or untreated effluent outside the premises of the project. 9. Project
Proponent will not use in their DG set as a fuel i.e. pet coke, furnace oil and LSHS etc. 10. Stack
emission level should be stringent than the existing standards in terms of the identified critical
pollutants. 11. Effective fugitive emission control measures should be imposed in the process,
transportation, parking etc. 12. Encourage use of cleaner fuels (pet coke / furnace oil /LSHS
may be avoided). 13. Best available technology may be used. For example usage of EAF/SAF/IF
in place of Cupola Furnace, Usage of Supercritical technology in place of sub – critical
technology. 14. Increase of green belt cover by 40% of the total land area beyond the
permissible requirement of 33%, wherever feasible. 15. Stipulation of greenbelt outside the
project premises such as avenue plantation, plantation in vacant areas, social forestry etc. 16.
Assessment of carrying capacity of transportation load on the roads inside the industrial
premises. If the roads required to be widened, shall be prescribed as a condition. 17. Project
Proponent will not discharge any type of effluent inside & outside of the premises of the project
and reuse/recycle of treated waste water be ensured. 18. Continuous monitoring of emission
and effluent quality / quantity to be installed & will connect the same with server of CPCB and
HSPCB. 19. A detailed water harvesting plan may be submitted by the project proponent. 20.
Project Proponent will achieve zero discharge and install latest technology of STP/ETP and
reuse/recycle of treated effluent. 21. In case, domestic waste water generation is more than 10
KLD, the industry may install STP. 22. Dumping of waste (fly ash, slag, red mud etc.) may be
permitted only at designated locations approved by SPCBs/PCCs. 23. More stringent norms for
management of hazardous waste. The waste generated should be preferably utilized in co-
processing. 24. Monitoring of compliance of EC conditions may be submitted with third party
audit every year. 25. Project Proponent will dispose off their waste/spent oil of DG sets only to
authorize recyclers by the HSPCB. 26. The % of the CER may be least 1.5 times the slabs given
in the OM dated 01.05.2018 for SPA and 2 times for CPA in case of Environmental Clearance.
27. Project proponent will comply all the directions of CPCB in this regard and will comply all
the orders issued by any court in this regard. 28. Project Proponent will submit an affidavit
regarding compliance of above said conditions within 30 days. 29. The above Consent to
Establish is further subject to the conditions that the unit complies with all the
laws/rules/decisions and competent directions of the Board/Government and its functionaries in
all respects before commissioning of the operation and during its actual working strictly. 30.
Unit will deploy anti –smog guns at site to comply with the above said directions & keep proper
record of operation of the same and submit action taken report to this office within 03 days
positively, failing which action shall be initiated as per applicable Acts/ Rules /Notifications. 31.
Project proponent will comply with all the conditions mentioned in Environmental Clearance
and submit the compliance of the same within 90 days to this office. 32. CTE expansion so
granted is on the basis of detail submitted by the unit in online application, CTE expansion
granted will be without prejudice to any violation made by unit in past & will be deemed
revoked & further action will be taken as per law if any violation is observed at any stage. 33.
The Project Proponent/unit will not claim any benefits on the basis of this CTE expansion in
respect of past violation committed by them 34. Unit will not do any construction work in their
project without obtaining valid renewed license from DTCP and CTE expansion will be become
null and void if unit fails to renew DTCP license. 35. This CTE expansion is only valid for the
area for which unit has obtained License /CLU issued by DTCP and Aravali clearance report
from Deputy Commissioner, Gurugram. 36. At any stage, if any violation observed of any
above conditions at any time, this CTE expansion stands cancelled /revoked & further action
will be taken as per Law/Acts/Notifications/Policies/Rules.
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HRERA Gurugram Temp Project Id : RERA-GRG-PROJ-1690-
2024
Submission Date : 09-08-2024 02:15:20 PM
Applicant Type : Company
Project Type: NEW

FORM REP-I

Part - A

1. Name and registered
address of the company DLF LIMITED

(Annex a copy in Folder
A)

3RD FLOOR, SHOPPING MALL, ARJUN
MARG, DLF CITY, PHASE I GURUGRAM
12202

Phone(Landline) 0124769000

Phone(Mobile) 9711080232 (Number Shared by Promoter in
Public)

Email ID haryanarera@dlf.in

Website https://www.dlf.in/homes/superluxury/LUX5

Pan No.
(Annex a copy in
Folder A)

XXXX494N

CIN No.
(Annex a copy in
Folder A)

L70101HR1963PLC2484

2. Chairman of the
company:

  Name : MR RAJIV SINGH

  Residential Address : 16 Dr. APJ Abdul Kalam Road New Delhi 110
011

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX665G

13001491
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(Annex a copy in Folder A)

3. Managing
Director/HOD/CEO:

  Name : MR ASHOK KUMAR TYAGI

  Residential Address : MG-511B The Magnolias DLF Golf Links DLF5
Gurugram 122009 Haryana

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX141P
(Annex a copy in Folder A)

4. Director 1:

  Name : MR DEVINDER SINGH

  Residential Address : 1220 The Magnolias DLF Golf Links DLF5
Gurugram 122009 Haryana

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX227N
(Annex a copy in Folder A)

5. Director 2:

  Name : MS PIA SINGH

  Residential Address : 16A Aurangzeb Road New Delhi 110011

Phone (landline) 01244769000
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Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX436J
(Annex a copy in Folder A)

6. Director 3:

  Name : MS SAVITRI DEVI SINGH

  Residential Address : 16 Aurangzeb Road NDMC New Delhi 110011

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX332B
(Annex a copy in Folder A)

7. Director 4:

  Name : MS ANUSHKA SINGH

  Residential Address : 16 Aurangzeb Road NDMC New Delhi 110011

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX050K
(Annex a copy in Folder A)

8. Director 5:

  Name : LT GEN ADITYA SINGH RETD

  Residential Address : T-118 DLF Phase 3 Gurugram-122002

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

13021493



PAN No. XXXX785F
(Annex a copy in Folder A)

9. Director 6:

  Name : MR AS MINOCHA

  Residential Address : 623-B Magnolias DLF Golf Links Near DLF
Golf Club DLF City Phase-5 Gurugram 122009

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX751M
(Annex a copy in Folder A)

10. Director 7:

  Name : MR VIVEK MEHRA

  Residential Address : B-314 New Friends Colony New Delhi-110025

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX597Q
(Annex a copy in Folder A)

11. Director 8:

  Name : MS PRIYA PAUL

  Residential Address : 2 Aurangzeb Lane New Delhi 110011

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)
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Email ID haryanarera@dlf.in

PAN No. XXXX797C
(Annex a copy in Folder A)

12. Director 9:

  Name : DR UMESH KUMAR CHAUDHARY

  Residential Address : E-2 Kailash Colony New Delhi

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX903E
(Annex a copy in Folder A)

13. Director 10:

  Name : LT GEN AJAI SINGH

  Residential Address : B-12 West End New Delhi 110021

Phone (landline) 01244769000

Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX597G
(Annex a copy in Folder A)

14. Authorised
reprsentative for
correspondance with
Authority:

  Name : MR KK SHEERA

  Residential Address : Flat No. 403 Abhinav Apartment Near
Community Centre Sector 9 Gurugram Haryana 122001

Phone (landline) 01244769000
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Phone (Mobile) 9711080232 (Number Shared by Promoter in Public)

Email ID haryanarera@dlf.in

PAN No. XXXX780B
(Annex a copy in Folder A)

I hereby declare that the above information and particulars ase based on record and are true to the
best of my knowledge and belief and nothing has been concealed.

Signature of the Applicant/
authorised representative
Stamp _____________ 
Date _____________
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FORM REP-I

Part - A

Location and Address of the project:
1. Name of the project THE DAHLIAS

2. Address of the site of the project
(Annex a copy in Folder A)

R16, DLF 5,
SECTOR 54
GURUGRAM

Tehsil WAZIRABAD ST

District GURUGRAM

3. Contact details of the site office of
the project:

Phone(Landline) 01244769000

Phone(Mobile)
9711080232 (Number
Shared by Promoter
in Public)

Email haryanarera@dlf.in

4. Contact person at the site office:

Name MR NIMIT PORWAL

Phone(Landline) 01244769000

Phone(Mobile)
9711080232 (Number
Shared by Promoter
in Public)

Email haryanarera@dlf.in

I hereby declare that the above information and particulars are based on record and are true to the
best of my knowledge and belief and nothing has been concealed.

Signature of the
Applicant /
Authorised
Representative
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Stamp
_____________ 
Date
_____________
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Signature of the Applicant

Mobile no. _____________ 
Email ID _____________

FORM REP-I

Part - A

Fee Details

As per sub-rule(2) of rule 3 of the Haryana Real Estate (Regulation and Development) Rules,2017,
the fee for registration of the project as has been calculated as follows:

-----------------------------------------------------------------------------------------------------------------------

-----------------------------------------------------------------------------------------------------------------------

-----------------------------------------------------------------------------------------------------------------------

-----------------------------------------------------------------------------------------------------------------------

2. The aforesaid fees is hereby deposited vide following Drafts/ Banker’s Cheques:-

Sr
No.

Draft/Cheque
No.

Draft
Date Amount Payee Bank Payable

To

1 523932 30-07-
2024 11764500 ICICI BANK HRERA

Gurugram

I hereby declare that the above information and particulars are based on record and are true to the
best of my knowledge and belief and nothing has been concealed.
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FORM REP-I

Part - B

Information relating to the project land and license:
1. Land area of the project 16.489 (Acre)

2. Permissible FAR 1.75

3. FAR proposed to be utilized in the
project 1.75

4. Total licensed area,
if the land area of the present project is
a part thereof

16.489 (Acre)

5. License number granted by the
Town & Country Planning Department
for the project/Allotted By Municipal
Corporation/Permission by Local
Bodies
(Annex copy in folder B)

License Approve
by DTCP vide
License No. 129
of 1995, 131 of
1995, 38 of 1996,
39 of 1996, 40 of
1996, 52 of 1996,
53 of 1996, 57 of
1996, 02 of 2002,
04 of 2002, 06 of
2002

6. Is the applicant owner-licensee of
the land for which the registration is
being sought.

Yes

I hereby declare that the above information and particulars are based on record and are true to the
best of my knowledge and belief and nothing has been concealed.

Signature of the
Applicant /
Authorised
Representative
Stamp
_____________ 
Date
_____________

13091500
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FORM REP-I

Part - C

Project Details:
1. Estimated cost of the project:
(Annex a copy of the project in
Folder C)

618651.83 Lakhs

i. Cost of the land (if included in the
estimated cost) 5309.16 Lakhs

ii. Estimated cost of construction of
apartments 513606.96 Lakhs

iii. Estimated cost of infrastructure
and other structures 37579.8 Lakhs

iv. Other Costs including EDC,
Taxes, Levies etc. 62155.91 Lakhs

2. The total land of the project measuring 16.489 Acres will be utilised in the following manner:

Sr.
No. Land area under usage Area of land

(Acres)

1 PLOTS TO BE SOLD 0

2 LAND AREA TO BE USED FOR CONSTRUCTION OF
APARTMENTS 3.23

3 CONSTRUCTION OF ROADS 10.07

4 PAVEMENTS 0

5 PARKS AND PLAYGROUNDS 2.47

6 GREEN BELTS 0

7 VEHICLE PARKINGS 0

8 ELECTRICITY SUB-STATION 0
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9 CLUB HOUSE 0.43

10 SEWAGE AND SOLID WASTE TREATMENT FACILITY 0

11 AREA TO BE LEFT FOR TRANSFERRING TO THE
GOVERNMENT FOR COMMUNITY SERVICES 0

12 ANY OTHER 0.28

Total 16.48
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3.Approvals/ NOCs from various agencies for connecting external services.

Facility

External/
connecting service
to be provided by
(Name the agency)

Whether Approval taken
from the agency
concerned. Yes/No
(Annex details in folder
C)

ROADS GMDA Yes

WATER SUPPLY GMDA Yes

ELECTRICITY DHVBN Yes

SEWAGE DISPOSAL GMDA Yes

STORM WATER DRAINAGE GMDA Yes

13131504



4.Details of services and facilities which will be provided inside the project area as per
service plan estimates and/or the project report:

Sr.
No. Name of the facility

Estimated
cost (In
Lakhs)
(Within the
project
area only)

Remarks: Yet to be
prepared / Submitted to
HUDA, Town & Country
Planning Department/ as
per project report etc.
(Annex relevant
documents showing
costing details etc. in
folder C)

1 INTERNAL ROADS AND PAVEMENTS 13836.63 SUBMITTED TO TOWN &
COUNTRY PLANNING

2 WATER SUPPLY SYSTEM 1174.0 SUBMITTED TO TOWN &
COUNTRY PLANNING

3 STORM WATER DRAINAGE 166.64 SUBMITTED TO TOWN &
COUNTRY PLANNING

4 ELECTRICITY SUPPLY SYSTEM 357.28 SUBMITTED TO TOWN &
COUNTRY PLANNING

5 SEWAGE TREATMENT & GARBAGE DISPOSAL 136.34 SUBMITTED TO TOWN &
COUNTRY PLANNING

6 STREET LIGHTING 233.95 SUBMITTED TO TOWN &
COUNTRY PLANNING

7 SECURITY AND FIRE FIGHTING 0 AS PER PROJECT
REPORT

8 PLAYGROUNDS AND PARKS 4272.06 SUBMITTED TO TOWN &
COUNTRY PLANNING

9 CLUB HOUSE/COMMUNITY CENTRE 0 AS PER PROJECT
REPORT

10 SHOPPING AREA 0 AS PER PROJECT
REPORT

11 RENEWABLE ENERGY SYSTEM 0 AS PER PROJECT
REPORT

12 SCHOOL 0 AS PER PROJECT
REPORT

AS PER PROJECT
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13 HOSPITAL/DISPENSARY 0 REPORT

14 ANY OTHER 1732.52 SUBMITTED TO TOWN &
COUNTRY PLANNING

5. (a) Date of approval of latest layout plans granted by Town & Country
Planning Department on the	basis of which the project will be executed. 12-09-2024 (date)

6. Date of approval of Building Plans 19-09-2024 (date)
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7. New projects:

i) Likely date of starting the construction work 20-04-2024

ii) Likely date of completing the project 31-12-2031

iii) Sizes of the plots to be offered in the project

Sr.
No Plot Area(In Square Meter) Number of plots in the project

1 0 0

Total 0

iv. Type of apartments to be constructed in the project:

Type Carpet area(In Square
Meter)

Number of
apartments

Number of
towers

Apartment/Shops/Other
Buildings 1109.42 1 9

Apartment/Shops/Other
Buildings 1108.73 1 9

Apartment/Shops/Other
Buildings 1086.82 1 9

Apartment/Shops/Other
Buildings 1079.18 1 9

Apartment/Shops/Other
Buildings 901.92 1 9

Apartment/Shops/Other
Buildings 900.02 5 9

Apartment/Shops/Other
Buildings 850.82 3 9

Apartment/Shops/Other
Buildings 835.27 1 9

Apartment/Shops/Other
Buildings 820.98 1 9

Apartment/Shops/Other
Buildings 699.06 25 9

Apartment/Shops/Other
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Buildings 698.21 25 9

Apartment/Shops/Other
Buildings 686.24 25 9

Apartment/Shops/Other
Buildings 681.77 25 9

Apartment/Shops/Other
Buildings 655.82 2 9

Apartment/Shops/Other
Buildings 654.33 2 9

Apartment/Shops/Other
Buildings 640.77 2 9

Apartment/Shops/Other
Buildings 626.02 2 9

Apartment/Shops/Other
Buildings 613.79 25 9

Apartment/Shops/Other
Buildings 604.56 2 9

Apartment/Shops/Other
Buildings 579.10 125 9

Apartment/Shops/Other
Buildings 561.10 10 9

Apartment/Shops/Other
Buildings 543.02 75 9

Apartment/Shops/Other
Buildings 531.14 6 9

Apartment/Shops/Other
Buildings 530.64 25 9

Apartment/Shops/Other
Buildings 34397.07 1 9

Apartment/Shops/Other
Buildings 523.04 25 9

Apartment/Shops/Other
Buildings 522.20 2 9

Apartment/Shops/Other
Buildings 506.03 2 9

13171508
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(vi) Quarterly schedule of development of whole/remaining part of the project:

(c) Apartments/Shops/Other Buildings

Expenditure incurred till the date of application (In Lakhs)

Particulars Expenditure

Apartments 11050.01

Shops 0

Plots 0

Expenditure to be made in each quarter (In Lakhs)

Particulars
Year-2024

Jan-Mar Apr-June July-Sep Oct-Dec

Apartments 685.50

Shops 0

Plots 0

Particulars
Year-2025

Jan-Mar Apr-June July-Sep Oct-Dec

Apartments 1527.59 3091.83 17438.04 12145.24

Shops 0 0 0 0

Plots 0 0 0 0

Particulars
Year-2026

Jan-Mar Apr-June July-Sep Oct-Dec
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Apartments 33434.56 47958.69 63846.75 34798.50

Shops 0 0 0 0

Plots 0 0 0 0

Particulars
Year-2027

Jan-Mar Apr-June July-Sep Oct-Dec

Apartments 63807.96 41866.58 44695.89 42947.11

Shops 0 0 0 0

Plots 0 0 0 0

Particulars
Year-2028

Jan-Mar Apr-June July-Sep Oct-Dec

Apartments 43236.27 43520.78 23243.98 10287.48

Shops 0 0 0 0

Plots 0 0 0 0

Particulars
Year-2029

Jan-Mar Apr-June July-Sep Oct-Dec

Apartments 807.92 720.09 4331.10 984.31

Shops 0 0 0 0

Plots 0 0 0 0

Particulars
Year-2030

Jan-Mar Apr-June July-Sep Oct-Dec

Apartments 2129.26 5003.07 3027.37 3546.90

Shops 0 0 0 0

Plots 0 0 0 0
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Particulars
Year-2031

Jan-Mar Apr-June July-Sep Oct-Dec

Apartments 3546.90 3546.90 3546.90 0

Shops 0 0 0 0

Plots 0 0 0 0

Particulars
Year-2032

Jan-Mar Apr-June July-Sep Oct-Dec

Apartments 0

Shops 0

Plots 0
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(d) Infrastructure

Expenditure incurred till the date of application (In Lakhs)

Particulars Expenditure

Roads & Pavements 0

Water Supply System 0

Sewerage treatment & garbage disposal 0

Electricity Supply System 0

Storm Water Drainage 0

Parks and Playgrounds 0

Clubhouse/community centres 0

Shopping area 0

Other 958.0
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Expenditure to be made in each quarter (In Lakhs)

Particulars
Year-2024

Jan-Mar Apr-June July-Sep Oct-Dec

Roads & Pavements 0 0

Water Supply System 0 0

Sewerage treatment & garbage disposal 0 0

Electricity Supply System 0 0

Storm Water Drainage 0 0

Parks and Playgrounds 0 0

Clubhouse/community centres 0 0

Shopping area 0 0

Other 0 0

Earth Work 0 3121.40

Particulars
Year-2025

Jan-Mar Apr-
June

July-
Sep Oct-Dec

Roads & Pavements 0 0 0 0

Water Supply System 0 0 0 0

Sewerage treatment & garbage disposal 0 0 0 0

Electricity Supply System 0 0 0 0

Storm Water Drainage 0 0 0 0

Parks and Playgrounds 0 0 0 0

Clubhouse/community centres 0 0 0 0

Shopping area 0 0 0 0

Other 0 0 0 0

13231514



Earth Work 780.35 2341.05 3121.40 3121.40

Particulars
Year-2026

Jan-Mar Apr-June July-Sep Oct-Dec

Roads & Pavements 0

Water Supply System 0

Sewerage treatment & garbage disposal 0

Electricity Supply System 0

Storm Water Drainage 0

Parks and Playgrounds 0

Clubhouse/community centres 0

Shopping area 0

Other 0

Earth Work 3121.40

Particulars
Year-2027

Jan-Mar Apr-
June

July-
Sep Oct-Dec

Roads & Pavements 0 0 0 0

Water Supply System 0 0 0 0

Sewerage treatment & garbage disposal 0 0 0 0

Electricity Supply System 0 0 0 0

Storm Water Drainage 0 0 0 0

Parks and Playgrounds 0 0 0 0

Clubhouse/community centres 0 0 0 0

Shopping area 0 0 0 0

Other 0 0 0 0

UGT 0 38.80 193.98 323.30
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Particulars
Year-2028

Jan-Mar Apr-
June

July-
Sep Oct-Dec

Roads & Pavements 0 0 0

Water Supply System 0 0 0

Sewerage treatment & garbage disposal 0 0 0

Electricity Supply System 0 0 0

Storm Water Drainage 0 0 0

Parks and Playgrounds 0 0 0

Clubhouse/community centres 0 0 0

Shopping area 0 0 0

Other 0 0 0

UGT 452.62 284.50

Sewerage System 0

Rain Water Harvesting 0

Street Lighting 0

Particulars
Year-2029

Jan-Mar Apr-
June

July-
Sep Oct-Dec

Roads & Pavements 883.94 1944.68 2416.12 3241.13

Water Supply System 75.00 165.00 205.00 275.00

Sewerage treatment & garbage disposal 33.22 73.09 90.80 121.81

Electricity Supply System 22.82 50.21 62.39 83.69

Storm Water Drainage 10.65 23.42 29.10 39.03

Parks and Playgrounds 272.92 600.42 745.98 1000.70

Clubhouse/community centres 0 0 0 0

Shopping area 0 0 0 0

Other 0 0 0 0
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Rain Water Harvesting 7.60 16.72 20.78 27.87

Sewerage System 0 0 0 0

Street Lighting 14.95 32.88 40.85 54.80

Particulars
Year-2030

Jan-Mar Apr-
June

July-
Sep Oct-Dec

Roads & Pavements 2239.33 1473.24 1178.59 459.65

Water Supply System 190.00 125.00 100.00 39.00

Sewerage treatment & garbage disposal 84.16 55.37 44.29 17.28

Electricity Supply System 57.82 38.04 30.43 11.87

Storm Water Drainage 26.97 17.74 14.19 5.54

Parks and Playgrounds 691.39 454.86 363.89 141.92

Clubhouse/community centres 0 0 0 0

Shopping area 0 0 0 0

Other 0 0 0 0

Sewerage System 0 0 0 0

Rain Water Harvesting 19.26 12.67 10.14 3.95

Street Lighting 37.86 24.91 19.93 7.77

It is hereby stated and declared and the above information is correct and true and nothing has been
concealed or misrepresented.

Signature of the Applicant / Authorised Representative
Stamp _____________ 
Date _____________

13261517



FORM REP-I

Part - D

Accounts related information:

1. Annex copy of the balance sheet of last 3 years Yes

2. In case of on-going projects,cash flow statement since
start of the project up-to-date in folder D.
Total receipt of funds, sources of funds and deployment of
funds should be stated in tabulated form.

No

3. Bank account to which the deposits received from
apartment buyers will be credited

 Bank and Branch address ICICI BANK LTD.,QUTUB PLAZA,
DLF PHASE-1, GURGAON-122002

 Bank Account number 017705014812

 IFSC code ICIC000017

 MICR code 110229030

 Branch code 00177

4. Name and address of the person/persons who would
ordinarily be operating the account (Change at any time
must be intimated to the Authority)

Pankaj Kumar, Puneet Rukheja,
Ashok Nanda, Sandhy Singla,
Gaurav Aroa, Amit Bansal, Pankaj
Jain

5. Attach certificate issued by a Chartered Accountant that
the applicant has not defaulted in its debt liabilities in the
past five years in folder D. (In case of default, give details)

Attached

I hereby declare that the above information and particulars are based on record and are true to the
best of my knowledge and belief and nothing has been concealed.

Signature of the Applicant /
Authorised Representative
Stamp _____________ 
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Date _____________ 13281519



FORM REP-I

Part - E

Details of the statutory approvals:

1. Annex copies of the following in Folder E:

i. Lay out Plan Yes

ii. Demarcation Plan Yes

iii. Zoning Plan Yes

iv. Building Plan Yes

 Site Plan Yes

 Floor Plan Yes

 Apartment Plans Yes

 Elevation Section Yes

 Detail of Permissible FAR Yes

 Detail of covered area achieved FAR Yes
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2. Annex copies of the following in Folder E:

I. ROADS AND PAVEMENT PLAN Yes

II. ELECTRICITY SUPPLY PLAN Yes

III. WATER SUPPLY PLAN Yes

IV. SEWERAGE AND GARBAGE DISPOSAL PLAN Yes

V. STROM WATER DRAINAGE Yes

VI. 10% LAND TO BE TRANSFERRED TO THE GOVT. FOR COMMUNITY FACILITY No

VII. STREET LIGHTING PLAN Yes

VIII. PARKING PLAN Yes
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3. Statutory Approvals Status

Statutory Approvals Statutory Approvals Status Date

I. LICENSE ALREADY BEEN OBTAINED 01-08-2024

II. AIRPORT AUTHORITY ALREADY BEEN OBTAINED 26-12-2023

III. ARAVALI NOC ALREADY BEEN OBTAINED 15-04-2024

IV. FOREST NOC ALREADY BEEN OBTAINED 18-03-2024

It is undertaken that the project shall be completed within the time schedule given in Part C and the
same will not be delayed on account of non- receipt of any of the statutory approval. The liability for
the non-receipt of any of the statutory approval shall be that of the promoter and in case of delay,
compensation as per law may be given to the allottees.

Signature _____________
Seal _____________ 
Date _____________
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FORM REP-I

Part - F

1. A copy of the draft allotment letter by which the apartment shall be
allotted/ booked in favour of the apartment buyers.
(Annex a copy in Folder F)

Yes

2. A copy of the Draft Agreement which shall be made before seeking any
deposit exceeding 10% of the cost of the apartment. (Based on the model
agreement prescribed in the Rules)
(Annex a copy in Folder F)

Yes

3. Gist of the important provisions of the Draft Agreement 
(Annex a copy in Folder F) As per RER Act 2016

I hereby declare that the above information and particulars are based on record and are true to the
best of my knowledge and belief and nothing has been concealed.

Signature of the
Applicant /
Authorised
Representative
Stamp
_____________ 
Date _____________
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FORM REP-I

Part - G

Projects launched by the promoter in last five years: 

1. Name and location of the project INDEPENDENT FLOORS AT DLF
GARDENCITY SECTOR 91/92

2. Particulars of the project in brief:

i. Total area of the project 1.096

ii. Total number of apartments 52

iii. Total number of plots 13

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 52

(b) Plots 13

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 6133 6328.00 4871.00

Cost of the apartments 4535 5320 3872.00

Cost of the infrastructure 0 0 0

Others costs 422 1008.00 999.00

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 10362 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 760 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
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against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 5599 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 19-11-2024

11. Likely date of completion of the project. 19-11-2024

1. Name and location of the project INDEPENDENT FLOORS AT
DLFGARDENCITY SECTOR 91/92

2. Particulars of the project in brief:

i. Total area of the project 2.246

ii. Total number of apartments 124

iii. Total number of plots 31

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 124

(b) Plots 31

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 12800 12159 8947

Cost of the apartments 10000 11515 8303

Cost of the infrastructure 0 0 0

Others costs 2800 644 643
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5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 18376 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 6425 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 11012.00 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 31-03-2025

11. Likely date of completion of the project. 31-03-2025

1. Name and location of the project GARDENCITY ARCADE,
GURGAON

2. Particulars of the project in brief:

i. Total area of the project 1.42

ii. Total number of apartments 99

iii. Total number of plots 1

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 99

(b) Plots 1

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 6308 5446 3839

Cost of the apartments 4162 4672 3368

Cost of the infrastructure 0 0 0
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Others costs 2146 774 470

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 5165 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 4140 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 5378.00 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 29-04-2025

11. Likely date of completion of the project. 29-04-2025

1. Name and location of the project DLF GARDENCITY ENCLAVE,
GURGAON

2. Particulars of the project in brief:

i. Total area of the project 26.91875

ii. Total number of apartments 0

iii. Total number of plots 367

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 0

(b) Plots 119

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)
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Total cost of the project
(Other than cost of land) 11999 5197 2283

Cost of the apartments 0 0 0

Cost of the infrastructure 4738 3241 817

Others costs 7261 785 295

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 5909 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 5701 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 2589 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 28-03-2025

11. Likely date of completion of the project. 28-03-2025

1. Name and location of the project
INDEPENDENT FLOORS AT
DLFGARDENCITY ENCLAVE,
GURGAON

2. Particulars of the project in brief:

i. Total area of the project 3.5698

ii. Total number of apartments 388

iii. Total number of plots 97

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 388

(b) Plots 97
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4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 23468 29165.00 11985.00

Cost of the apartments 18345 26854.00 10457.00

Cost of the infrastructure 1367 0 0

Others costs 3045 1462 678.00

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 17320 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 36076 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 12762 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 19-08-2027

11. Likely date of completion of the project. 19-08-2027

1. Name and location of the project DLF GARDENCITY ENCLAVE PH2

2. Particulars of the project in brief:

i. Total area of the project 5.0105

ii. Total number of apartments 544

iii. Total number of plots 136

3. The number of plots/ apartments booked/sold to the
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allottees:

(a) Apartments 536

(b) Plots 134

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 49568 39408 11295

Cost of the apartments 30890 36594 9174

Cost of the infrastructure 3002 0 0

Others costs 6714 1622 929

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 25758 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 52187 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 12285.00 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 30-10-2028

11. Likely date of completion of the project. 30-10-2028

1. Name and location of the project SUMMIT PLAZA SECTOR-54,
GURUGRAM,HARYANA

2. Particulars of the project in brief:
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i. Total area of the project 2.65

ii. Total number of apartments 311

iii. Total number of plots 1

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 311

(b) Plots 1

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 24956 34107 15665

Cost of the apartments 18530 31234 13585

Cost of the infrastructure 0 0 0

Others costs 6426 2873 2080

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 4093 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 6991 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 16191 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 30-06-2026

11. Likely date of completion of the project. 30-06-2026
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1. Name and location of the project THE GROVE DLF 5, SECTOR-
54,GURU

2. Particulars of the project in brief:

i. Total area of the project 5.3073

ii. Total number of apartments 292

iii. Total number of plots 73

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 292

(b) Plots 73

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 49355 53920 27743

Cost of the apartments 38532 52048 26293

Cost of the infrastructure 0 0 0

Others costs 8814 1872 1450

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 107346 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 86699 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 42592.00 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 31-12-2025
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11. Likely date of completion of the project. 31-12-2025

1. Name and location of the project DLF PRIVANA SOUTH, SECTOR-
77, GURGAON

2. Particulars of the project in brief:

i. Total area of the project 25.148

ii. Total number of apartments 1113

iii. Total number of plots 0

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 1113

(b) Plots 0

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 341550 375602 16859

Cost of the apartments 319729 343349 6698

Cost of the infrastructure 0 0 0

Others costs 21821 32253 10161

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 182385 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 552872 Lakhs

7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 25082 Lakhs
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9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 30-06-2031

11. Likely date of completion of the project. 30-06-2031

1. Name and location of the project DLF PRIVANA WEST, SECTOR-77,
GURGAON

2. Particulars of the project in brief:

i. Total area of the project 12.572

ii. Total number of apartments 795

iii. Total number of plots 0

3. The number of plots/ apartments booked/sold to the
allottees:

(a) Apartments 795

(b) Plots 0

4. Details of the expenditure incurred upto date:

Initially
estimated
cost (In
Lakhs)

Revised
cost (In
Lakhs)

Expenditure incurred
upto the date of
application (In Lakhs)

Total cost of the project
(Other than cost of land) 279300 279300 9346

Cost of the apartments 252089 252089 2088

Cost of the infrastructure 0 0 0

Others costs 27211 27211 7258

5. Total amount of money collected from current allottees of
the apartments/ plots upto the date of filing this application. 58858 Lakhs

6. Remaining amount of sale price money to be collected
from the current allottees of the apartments. 507573 Lakhs
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7. Loan sanctioned by the banks/ other financial institutions
against the project. 0 Lakhs

8. Amount drawn from the banks/ other financial institutions
till the date of filing this application. 11474 Lakhs

9. Whether any litigation is pending against the Project: 
Yes/No 
(If yes-give Annex details in folder G)

No

10. Initial date of completion of the project. 31-12-2031

11. Likely date of completion of the project. 31-12-2031

I hereby declare that the above information and particulars are based on record and are true to the
best of my knowledge and belief and nothing has been concealed.

Signature of the Applicant /
Authorised Representative
Stamp _____________ 
Date _____________
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FORM REP-I

Part - H

SPECIFICATION OF CONSTRUCTION

Specification of apartments and other buildings including the following:

1 FLOORING DETAILS OF VARIOUS
PARTS OF HOUSE CONCRETE (M30-M90 AS PER IS-456 IS2185)

2 WALL FINISHING DETAILS BLOCK WORK

3 KITCHEN DETAILS NA

4 BATHROOM FITTINGS CP FITTING, WASH BASIN, WC

5 WOOD WORK ETC NA

6 DOORS AND WINDOS FRAMES MS/UPVC/AL/WOOD/COMPOSITE MATERIAL

7 GLASS WORK CLEAR/ TINTED/ FROSTED/ COATED

8 ELECTRIC FITTINGS LIGHT FIXTURE FOR BALCONIES ONLY

9 CONDUCTING AND WIRING DETAILS NA

10 CUPBOARD DETAILS NONE

11 WATER STORAGE OHT & UGT TANKS

12 LIFT DETAILS BRANDED MAKE

13 EXTERNAL GLAZINGS UPVC/ ALUMINIUM

13.1 WINDOWS/GLAZINGS SAME AS POINT#13

14 DOORS MS FIRE RATED DOOR

14.1 MAIN DOORS MS DOOR

14.2 INTERNAL DOORS HARDWOOD /WOODEN FLUSH DOOR/ MS

15 AIR CONDITIONING OUTDOOR UNIT OF VARIABLE
REFRIGERANT FLOW (VRF)

16 ELECTRICAL FITTINGS SAME AS POINT#8

17 CNG PIPE LINE GAS PIPELINE PROVISION ONLY

PROVISION OF WIFI AND BROADBAND
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18 FACILITY PROVISION ONLY

19 EXTERNAL FINISHING/COLOUR
SCHEME EXTERNAL GRADED PAINT

20 INTERNAL FINISHING BLOCK WORK
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SPECIFICATION UNIT WISE

1 . LIVING/DINING/FOYER/FAMILY LOUNGE

1 . 1 FLOOR CONCRETE

1 . 2 WALLS BLOCK WORK

1 . 3 CEILING CONCRETE SLAB

2 . MASTER BEDROOM/DRESSROOM

2 . 1 FLOOR CONCRETE

2 . 2 WALLS BLOCKWORK/BRICKWORK

2 . 3 CEILING CONCRETE SLAB

2 . 4 MODULAR WARDROBES NA

3 . MASTER TOILET

3 . 1 FLOOR CONCRETE

3 . 2 WALLS BLOCKWORK

3 . 3 CEILING CONCRETE SLAB

3 . 4 COUNTERS NONE

3 . 5 SANITARY WARE/CP FITTINGS CP FITTINGS, WASH BASIN, WC

3 . 6 FITTING/FIXTURES NA

4 . BED ROOMS

4 . 1 FLOOR CONCRETE

4 . 2 WALLS BLOCKWORK

4 . 3 CEILING CONCRETE SLAB

4 . 4 WARDROBES NA

5 . TOILET

5 . 1 FLOOR CONCRETE

5 . 2 WALLS BLOCKWORK

5 . 3 CEILING CONCRETE SLAB

5 . 4 COUNTERS NONE

13471538



Signature of the Applicant / Authorised Representative
Stamp _____________ 
Date _____________

5 . 5 SANITARY WARE/CP FITTINGS CP FITTINGS, WASH BASIN, WC

5 . 6 FIXTURES NA

6 . KITCHEN

6 . 1 FLOOR CONCRETE

6 . 2 WALLS BLOCKWORK

6 . 3 CEILING CONCRETE SLAB

6 . 4 COUNTERS NA

6 . 5 FIXTURES WATER POINT WITH TAP

6 . 6 KITCHEN APPLIANCES NA

7 . UTILITY ROOMS/UTILITY BALCONY/TOILET

7 . 1 FLOOR CONCRETE

7 . 2 WALLS & CEILING BLOCKWORK

7 . 3 TOILET CP FITTINGS, WASH BASIN, WC

7 . 4 BALCONY CONCRETE

8 . SIT-OUTS

8 . 1 FLOOR CONCRETE

8 . 2 WALLS & CEILING BLOCKWORK

8 . 3 RAILINGS MS/SS/AL/GLASS

8 . 4 FIXTURES CEILING LED LIGHTS

I hereby declare that the above information and particulars are based on record and are true to the
best of my knowledge and belief and nothing has been concealed.
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List of Uploaded Documents

Sr.
No. Document Description

Date of
Document
Upload

View
Document

1 IN CASE OF PLOTTED COLONY, THE LATEST LAYOUT PLAN 08-08-
2024

View
Document

2 A COMPLETE SET OF THE LAST APPROVED BUILDING PLANS 08-08-
2024

View
Document

3 DEMARCATION PLAN 08-08-
2024

View
Document

4 COPY OF LICENSE ALONG WITH SCHEDULE OF LAND 08-08-
2024

View
Document

5

CERTIFICATE FROM A CHARTERED ACCOUNTANT CERTIFYING
THAT THE INFORMSTION PROVIDED BY THE APPLICANT IN
FORM REP-1-C-X IS CORRECT AS PER THE BOOKS OF
ACCOUNTS/ BALANCE SHEET OF THE APPLICANT

08-08-
2024

View
Document

6 DOCUMENTS RELATING TO THE ENTRY OF LICENSE AND
COLLABORATION AGREEMENT IN THE REVENUE RECORD

08-08-
2024

View
Document

7 BS-04 FLOOR PLAN-BASEMENT 4_4_11ZON 01-10-
2024 ------

8 EL-17_3_11ZON 01-10-
2024 ------

9 SC-04_12_11ZON 01-10-
2024 ------

10 EL-03_3_11ZON 01-10-
2024 ------

11 EL-08_1_11ZON 01-10-
2024 ------

12 T2-01_16_11ZON 01-10-
2024 ------
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https://haryanarera.gov.in/project/view_uploaded_Document_open/1e13a6aa99NDgxMTE=
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13 T9-01_1_11ZON 01-10-
2024 ------

14 EL-18_4_11ZON 01-10-
2024 ------

15 ZONING PLAN 01-10-
2024

View
Document

16 T2-04_19_11ZON 01-10-
2024 ------

17 T3-04_23_11ZON 01-10-
2024 ------

18 SPE 01-10-
2024 ------

19 BS-05 AREA DIAGRAM BASEMENT -1_5_11ZON 01-10-
2024 ------

20 T9-01B_3_11ZON 01-10-
2024 ------

21 EL-15_1_11ZON 01-10-
2024 ------

22 T1-01_11_11ZON 01-10-
2024 ------

23 T9-01C_4_11ZON 01-10-
2024 ------

24 T9-05_1_11ZON 01-10-
2024 ------

25 EL-10_3_11ZON 01-10-
2024 ------

26 T3-01_20_11ZON 01-10-
2024 ------

27 T4-03_26_11ZON 01-10-
2024 ------

28 SC-10_11_11ZON 01-10-
2024 ------

29 DECLARATION SUPPORTED BY AFFIDAVIT DULY SIGNED BY
THE PROMOTER TO BE ENCLOSED.

01-10-
2024

View
Document

30 SC-06_14_11ZON 01-10-
2024 ------

01-10-
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31 T8-03_41_11ZON 2024 ------

32 SC-07_8_11ZON 01-10-
2024 ------

33 BS-01 FLOOR PLAN-BASEMENT 1_1_11ZON 01-10-
2024 ------

34 BS-03 FLOOR PLAN-BASEMENT 3_3_11ZON 01-10-
2024 ------

35 T2-02_17_11ZON 01-10-
2024 ------

36 T1-04_14_11ZON 01-10-
2024 ------

37 DR-902 01-10-
2024 ------

38 SC-12_13_11ZON 01-10-
2024 ------

39 TT-01 01-10-
2024 ------

40 T1-03_13_11ZON 01-10-
2024 ------

41 RENEWAL OF LICENCE 110-133 OF 1995 DT. 11.03.20 01-10-
2024 ------

42 CASH FLOW STATEMENT OF THE PROPOSED PROJECT 01-10-
2024

View
Document

43 T9-01D_5_11ZON 01-10-
2024 ------

44 T9-06_2_11ZON 01-10-
2024 ------

45 FF-900 01-10-
2024 ------

46 ST-01 KHASRA MARKED SITE PLAN_5_11ZON 01-10-
2024 ------

47 SC-14_15_11ZON 01-10-
2024 ------

48 EL-16_2_11ZON 01-10-
2024 ------

49 T9-01A_2_11ZON 01-10-
2024 ------

13511542
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50 EL-05_5_11ZON 01-10-
2024 ------

51 SD-03 01-10-
2024 ------

52 T7-04_38_11ZON 01-10-
2024 ------

53 RENEWAL DLF5 LICENSES DT 01082024 01-10-
2024 ------

54 T2-03_18_11ZON 01-10-
2024 ------

55 T9-03_3_11ZON 01-10-
2024 ------

56 BS-02 FLOOR PLAN-BASEMENT 2_2_11ZON 01-10-
2024 ------

57 SD-03_10_11ZON 01-10-
2024 ------

58 ST-02 SITE PLAN GREEN ARERA_7_11ZON 01-10-
2024 ------

59 T1-02_12_11ZON 01-10-
2024 ------

60 T8-04_42_11ZON 01-10-
2024 ------

61 BS-07 AREA DIAGRAM BASEMENT -3_7_11ZON 01-10-
2024 ------

62 BS-08 AREA DIAGRAM BASEMENT- 4_11ZON 01-10-
2024 ------

63 T9-07_3_11ZON 01-10-
2024 ------

64 SC-01 SECTION A-A (TOWER-1_9_11ZON 01-10-
2024 ------

65 NON DEFAULT CERTIFICATE FROM A CHARTERED
ACCOUNTANT

01-10-
2024

View
Document

66 T9-02_2_11ZON 01-10-
2024 ------

67 T7-03_37_11ZON 01-10-
2024 ------

68 T9-04_4_11ZON 01-10- ------
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2024

69 SD-01 01-10-
2024 ------

70 T4-02_25_11ZON 01-10-
2024 ------

71 T9-02(1)_1_11ZON 01-10-
2024 ------

72 EL-02 ELEVATION WEST (TOWE_2_11ZON 01-10-
2024 ------

73 BS-06 AREA DIAGRAM BASEMENT -2_6_11ZON 01-10-
2024 ------

74 T9-04A_5_11ZON 01-10-
2024 ------

75 EL-09_2_11ZON 01-10-
2024 ------

76 EL-11_4_11ZON 01-10-
2024 ------

77 EL-13_6_11ZON 01-10-
2024 ------

78 PHASING PLAN 01-10-
2024 ------

79 DR-900 01-10-
2024 ------

80 SC-02_10_11ZON 01-10-
2024 ------

81 SC-11_12_11ZON 01-10-
2024 ------

82 SERVICE PLANS SHOWING THE SERVICES ON THE LAYOUT
PLAN

01-10-
2024

View
Document

83 TD-02_4_11ZON 01-10-
2024 ------

84 FF-900_9_11ZON 01-10-
2024 ------

85 T3-02_21_11ZON 01-10-
2024 ------

86 T4-06_29_11ZON 01-10-
2024 ------
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87 T8-02_40_11ZON 01-10-
2024 ------

88 SUPER IMPOSED KHASRA PLAN 01-10-
2024 ------

89 EL-14_7_11ZON 01-10-
2024 ------

90 SD-02 01-10-
2024 ------

91 T3-03_22_11ZON 01-10-
2024 ------

92 SC-05_13_11ZON 01-10-
2024 ------

93 T4-04_27_11ZON 01-10-
2024 ------

94 CA ESTIMATED 01-10-
2024 ------

95 EL-07_7_11ZON 01-10-
2024 ------

96 TD-01_3_11ZON 01-10-
2024 ------

97 T8-01_39_11ZON 01-10-
2024 ------

98 EL-01 ELEVATION NORTH (TOW_1_11ZON 01-10-
2024 ------

99 EL-04_4_11ZON 01-10-
2024 ------

100 EL-06_6_11ZON 01-10-
2024 ------

101 EL-12_5_11ZON 01-10-
2024 ------

102 PL-900_8_11ZON 01-10-
2024 ------

103 SC-03_11_11ZON 01-10-
2024 ------

104 SC-08_9_11ZON 01-10-
2024 ------

105 SC-09_10_11ZON 01-10-
2024 ------

13541545



Signature of the Applicant / Authorised Representative
Stamp _____________ 
Date _____________

106 SC-13_14_11ZON 01-10-
2024 ------

107 IN CASE OF GROUP HOUSING/ COMMERCIAL SITES, A COPY OF
THE APPROVED SITE PLAN

01-10-
2024

View
Document

108 T4-01_24_11ZON 01-10-
2024 ------

109 DR-901_8_11ZON 01-10-
2024 ------

110 T4-05_28_11ZON 01-10-
2024 ------

111 T4-07_30_11ZON 01-10-
2024 ------

I hereby declare that the above information and particulars are based on record and are true to the
best of my knowledge and belief and nothing has been concealed.

Print
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I 
I 

IN THE COURJ OF CIVIL JUDGE (SR. DIVN.), GURGAON 

I . 
1. Dharam Singh, age 66 years 5/0 Late Sh. Rich Ram @ Ridh Ram s/o late Sh. 

Chunna, , I ) . 
I 

2. Ram Kishore s/o latelSh. Surte s/o late Sh. Rich Ram @ Ridh Ram s/o late Sh. 
Chunna, I,;:. 

3. Siri Chand s/o late Sh. Bhagwana 5/0 late Sh. Rich Ram @ RidhRam 5/0 late 
Sh. Chunna, 

Ali residents of\;. & P.O. Nathupur, Tehsil and District Gurgaon. 

... Plaintiffs 

Vis. 

1. tJjjs.D.L.F. Housing & Construction Ltd., Regd. Office at DLF Centre, Sansad 
Marg, New Delhi-ll0 001 through its Chairman/Managing Director. 

2. . M!s, Vee Dee Investment & Agencies Ltd., DLF Center, Sansad Marg, New 
Delhi-1I0 001 through its Chairman/Managillg Director 

... Defendants 

v v 
3. Sh. S~ Narai,n, ~ Sh. Nane{ lSishcr (sons), 5 Smt. S~tosh , 6. Smt. 

Suresh. 7. Sf'nt.' Kaf1.1la @ ,Gillore (daug'lters) all children ~Iate Sh. SiJrte sJp 
I~ich Ram @ Ridh Ram ~ Chunna. AND 8.Hari Cnand, 9. DClya NjPd 
(QY5iri Chand,).1. Sh. Davinder 12. Sh. M~j (all sons), 13. Smt. SU(lita, 
14. Smt. laxmf (daughters),' all children of late Sh.- Bhgwana s/o late Rich 

,.10:"\\1 . -

Ram @ Ridh Ram 5/0 late Chunna, 
ail residents of village & P.O. Nathwpur, Tehil & District Gurgaon. 

.,. Proforma Defendants. 

SUIT FOR PERMANENT INJUNCTION. 

Sir, 
The plaintiffs humbly submit as under:-

1. That plaintiff no.1 Dharam Singh alongwith his two real brothers namely late 

Surte and late Sh. Bhagwana has been recorded in possession as Gair 

Maurusi in the agricultural land comprised in Khewat No.37, Khata no.56/1, 

Khasra No.430 min measuring 1 Bigha Pukhta situated within the revenue 

estate of village Nathupur, Tehsil and District Gurgaon as per the jamabandi 

for the year 2000-2001. 

1547
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'.3 2. That plaintiff no.2 and 3 are the sons of late Sh. Surte and late 

Sh.Bhagwana both sons of Rich Ram @ Ridh Ram s/o lale Chunna. Sh. 

Surte s/o late Rich Ram died on 16.11.1993 and Sh. Bhagwi1na s/o late, Rich 
1 

Ram died on 14.5.2003 and their death certificates are attached herewith. 

The plaintiff no.2 and proforma defendants no.3 to 7 are the L.Rs. and 

children of late Sh. Surte while the plaintiff no.3 and proforma defendants 

no.S to 14 are the children and L.Rs. of late Bhagwana. The plaintiffs & 1\ 
proforma defendants have common interest in the suit land & no relief is 

claimed against the said proforma defendants. 

3. . That plaintiffs have been coming in possession of the suit land mentioned in 

para no..1 of the plaint from last more then 50 years. As per the jamabandi 

for the year 1955-56, late Rich Ram @ Ridh Ram s{o late Chunna has been 

recorded as gair marusi in column no.s of the jamabandi of the said year. 

Even in the jamabandi for the year 1965-66 the name of late Rich Ram had 

been recorded in the column of cultivation of the jamabandi as Gair Maurusi. 

After the death of Sh. Rich Ram @ Ridh Ram, the suit land devolved upon 

his three sons namely Surte, Bhagwana and Dharam Singh whose names 

are recorded in tile column of cultivation i.e. column no.S of the 

jamabandies. Meaning to say that the possession of plaintiff is long & 

t" con~lnuous. 

4. That on the other hand the defendants claimed to have purchased the suit 

land from its previous owners Sh. Ram Chand s/o Dhanna etc. Meaning to 

say that by virtue of said purchase, the defendants have become the owners 

of the suit land. However, the plaintiffs have heard that defendant no.2 has 

been merged with defendant no.1 but not confirmed about the same, hence 

defendant no.2 has been arrayed as party as abundant caution. 

5. That on the other hand the possession of plaintiffs have been continued 

since long from the time their forefathers and they have got every right to 
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· ,. - , 

-' remain in possession of the suit land until and unless evicted in due course 

of law. 

6. That on 6.11.2006 the officials of defendant no.l alongwith 100-150 gunda 

elements equipped with the deadly' weapons visited the suit land and 

attempted to take the forcible possession of the suit land from the plaintiffs 

on tile strength of the gunda elements. In order to achieve their sinister 

purposes[ the officials and gunda elements of defendant no.l firstly 

demolished the barbed wire fencing of the suit land and then a hut which 

was occupied by the chowkidar of the plaintiffs in_ an illegal manner. 

7. That when the plaintiffs came to know about the illegal activities of the 

defendants and their officials they immediately r:ushed to the suit land and 

tried to contain the illegal acts of the defendants and their gunda elements 

but the strength of gunda elements and weapons carried by the ·said 

persons was so high that it was impossible to contain the wrong doers by 

the plaintiffs because of shortage of men power. Ultimately, all the villagers . 

were called by the plaintiffs who after uniting together foiled the attempt of 

the defendants[ their officials and their gunda elements of taking the forcible 

possession of the suit land from the plaintiffs. 

8. That simultaneously on 6.11.2006[ the plaintiffs moved a complaint against 

the defendants and their gunda elements to SSP, Gurgaon which was duly 

acknowledged by the official deputed in the S.P. office, Gurgaon. It is 

pertinent to mention here that police was also informed by the plaintiffs and 

accordingly police authorities visited the suit land and requested the villagers 

to make the Ilighway vacated which was blocked by them after encircling 

the gunda elements of the defendants. Due to the intervention of the police 

authorities and the villagersl the iliegal attempts of the defendants to take 

the forcible possession of the suit land were foiled. 
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9'. That after coming to know the blockage of the NH-8 by the villagers in 

support of plaintiffs, the media persons also visited the suit land and the 

vicinity concerned in order to evaluate the situation and found the 

defendants and their officials including their gunda elements involved in 

illegal attempts and reported the said news in their respective news papers 

which are attached herewith. 

10. That while' leaving the spot, the officials of defendants and their gunda 

elements threatened to visit the suit land again in order to take the forcible 

possession of the same' from the plaintiffs'and-for which defendants have no , 

right, title or interest of any kind. 

11. That the cause of action for filing the present suit has arisen to the plaintiffs 

on 6.11.2006 when the illegal attempts of the defendants, their officials· and 

gunda elements to take the forcible possession of the suit land were foiled 

, by the plaintiffs and the villagers of Nathupur but while leaving, the 
, 

defendants and their officials and gunda elements threatened to visit the 

spot again in order to take the forcible possession of the suit land, hence 

this suit. 

12. That as the property in dispute is situated within District Gurgaon where the 

defendants also .carry on their business, hence this Hon'ble Court has got 

the jurisdiction to trl and entertain t he present suit. 

13. That the value of the suit for the purposes of court fee and jurisdiction is 

assessed Rs.2001- for which a court fee of Rs.25/- is affixed on the plaint. 

14. That no suit between the parties or between parties claim litigating under 

the same title in respect of present cause of action has either been filed, 

l1eard or decided by any court of competent jurisdiction. 
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15. Prayer:-

It is therefore, prayed by the plaintiffs that a decree of permanent 

injunction restraining the' defendants, their officials and agents 

from dispossessing the plaintiffs from the suit land mentioned in 

para no.l of the plaint forcibly, except in due course of law, be 

passed against the defendants and in favour of plaintiffs or any 

other relief which the ld. Court may deem just and 'proper be also 

awarded in favour of plaintiffs and against the defendants with the 

cost of suit. 

Plaintiffs 

1. Dharam Singh 2. Ram Kishore 3. Sin Chand 

Through: SHe PANKAJ BHATNAGAR, ADVOCATE, GURGAON. 

Verification:Verified that the contents of para Nos.l to 10 & 14 of plaint are true 
& correct to the best of our personal knowledge & rest of the paras are also true 
& correct as per the information received & believed by us to be true. Verified at 
Gurgaon on 8.11.06. 

Plaintiffs. 

1. Dharam Singh 2. Ram Kishore 3. Siri Chand 
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AMENDED TITLE 

IN THE COURT OF SHRl PAWAN KUMAR, CIVIL JUDGE, 
GURGAON. 

1. Dharam Singh son of Late Sh. Rich Ram @. Ridh Ram s/o late Sh. 
Chunna, 

2. Ram Kishore s/o late Sh. Surte s/o late Sh. Rich Ram @ Ridh 
Ram s/o late Sh. Chtinna, 

3. Siri Chand s/o late Sh. Bhagwana s/o late Sh. Rich Ram @ Ridh 
Ram s/o late Sh. Chunna, 

1. 
. '. 

'0' ~'l. 

. ; /;\ 
. "; -;',\ 

•• ' • J __ j' 

All residents of ·village and post office Nathupur, Tehsil and 
District Gurgaon. 

Plaintiffs 

. Versus 

Mis DLF Housing and Construction Ltd., Regd; Office. at DLF 
Centre, Sansad Matg, New Delhi-II 000 1 through its Chairman / 
Managing Director 

M/s Vee', Dee Investment & Agencies Ltd., DLF Center, Sansad 
Marg, New Delhi-llOOO] through its Chairman / Managing 
Director 

Defendants 

3. Sat Narain, (4) Nand Kishor(sons), (5) Smt. Santosh, (6)Smt. 
Suresh, (7) Smt. Kamla @ Gillore (daughters) all children of 
Late SlJrte s/o late Sh. Rich Ram@ Ridh Ram s/o Chunna. AND 
(8) Hari Chand, (9) Daya Nan~, (10) Deven~er, '(11), Manoj (all 
sons), (11) Smt. Sunita, (12) Smt. Laxmi (daughters), all children 
o{late Sh. Bhagwana s/o Late Rich Ram @Ridh Ram s/o late Sh. 
Chunna, AND (13) Tara Devi (widow) (14) Jitender (son) (15) 
Rakesh (son) (16) Reena (daughter), (17) Pooja,(daughter) of late 
Shri Raj Pal son of Late Bhagwana, (18) Nhresh (son), (19) Pinki 

~-j( \[fy 

... _ ........ . _ ..... -i,~ ... _.<'_ 
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LA-LITA 
(daughter), (20) Kavita (daughter), (21) .... (daughter) of late 
Partap son of Surte 

all residents of Village Nathupur, TehsiI and District Gurgaon. 

• \ 1.' ~ .~ ... " • . 

-.- SUIT FOR PERMANENT INJUNCTION 
". "'I . '" 
-. '. 

"" II 

" 
.' .~. '.: -:: ~ 
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... '-'--'-"'''- -'-"'-'-"~~"'"";""'-"",",,~~~;';;'i j 
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j 

j 
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Dharam Singh vs. Mis DLF Housing 

Present:Shri Pankaj Bhatnaga-r. counsel for the 

plaintiff. 
Shr i 
Shri 

J . K. O'a ng, 

R.K.Yadav, 
defendants. 

cou nse 1 

counsel 

for defendants. 
for proforma 

Today file has bee n -rece-i ved 

t he a p pe 11 ate cou rt the di rection .. to 
'l'" 
~ t.... . 

to appea r before this court ,­. " Both 

from 

the 

the 

-t·:' 
plaintiffs and defendants including proforma 

det'endants 

app 1 ica t ion 

defendantno.10 

moved . by 

counsel endorsed no objection.' I n view of the no 

objection the a pp 1 i cat ion for deleting the name 

of proforma defendant no.10 from the array of 

defendants is allowed. Another ap P 1 i cat ion for 

bringing on record Tara Oevi. Jitender, Ra kesh " 

Reena, pooja. Na res h. ' Pin k i , Kavita and Lal i ta 

moved upon w hie h co u n s elf 0 r de fen dan t endorsed 

no ob ject i on. Prof 0 rma defenan ts along with 

app 1 ica nts have also tendered their affidavits. 

Acco rd i ng 1,Y, in view --.... , of the no objection 
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def enda n ts ha s sub mit ted co mp rom i s e Ex. C1 and got 

reeo rded thei r statement to the ef fec t that su it 

be d i sm iss f-3 d as withdrawn in view of comp rom i se Ex. 

Cl and coun te r - - cl aim of' def endants be 

decree,d. They further sta ted that no amou nt 
. ,/ .. 

:', 

remains outstandfiig or payabl e 'to plaintiffs 

and that they have no concern with ·the suit 

proper ty. In view of the s tateme n ts sui t of the 

1:" 

plaintiff is dismissed as wi thdrawn as per 

comp romi se Ex. Cl and 'the cou nte r claim of the 

defendants is dec reed. Dec rel3 s hee t be prepared 

and comp romise Ex. Cl be made par t of the dec ree 

shee t. 

AT.:H!fW 
.t:' 

.. V,~<14 
CJ(JD)Gurgaon.5.5.GS 

•• j 

: ) 

" 

.! 
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~F.~_1 Detp~,,~;h~~1 
' .. :', :.,,:; . .! . 

. ~. ~ 
\., 
.~ ~. 

.:;t~<; 
. .1~~'.~:. 

,AI 
~.~j:t 
'-;;'. 

. ~'.' 

.,. , 

.. . 
-"1 , !; . .. 

Decree Sheet . ,~:,:~, .,ii) :i·.:, ' :,,,·i<;~i."·. .J;, . !,:.:,: !~', ;\':. 'i;:: .: '. "1} ;.it;,: 
Value of the suit for'the.p,tupqscl,6tjjUlisdictioi) IeeJ{s 200l~', .. , ~{;.::i;~~ 
Vahle of the suit forthe,puip(;se of courffee Ri 2~1,:,,:".·: :',:, ... ,', .. '-:: . 

'~: ,," \\,:0::~;"a~::.,;: i· "y: I;.;;· ... , . 
Civil Suit No.440 of2006 ::.,';/' .. /. .'.:" . \.'. ';' . ~., . 
in tl1e court ofShri PawanKillnar;,CivirJudge(JD)qurgao1J.~ ',. i.: ,t.: .,; . 

. ., ..,' ,:~.': ".' .'".~ , ' .... ' .. :. :;. ,,; 
. ~ >: .. ;~·:~r 1::~~ ....... ~~:·;. '1. ' . ' •• :.:;' ...• / •• : " . ..: ... :;~ :">" 

1.Dharam Singh son ofLat~·~h:Rich.Ram(~.Ridh Ram son late "':;~'Ii':: 
Sh.Chwma.. . ~.; ;:~i.:Y ';.~"'. ,,:i1>: .. ;.,~; ","J.,,:}~;o ,,: :::~,'.!. ;. ':,':', ":,, 

2, Ram K.ishore s/o late sh..Su~te sio late'$h:Ribh Rhili'@ Ri'dh Rarri;.S!b' 
late Sh,Chunna. 

3, Siri CJ;and sin lat.e Sh.hagwaria s/o hlte Sh.RlchRarn@ Ridh llam 
sio 1<He Sh.C\mnna: . 
AU rcsidel~ts of village and post' office Nuthupur,Teh5il and Distl'i'ct 

Gurgnon. 
Plaintiff 

Versus. 
., '. 

1. Mis DLF HOllqing ,md conslluction Ltd.Rcgd.Office at DLF 
Centre,Sm1sad !v1arg, New Delhi-1 10001 through its 
Chairman/Iv! anaging Director. 

\.: 2. 1\Il/s Vee Dee Investment & Agencies Ltd., DLF Centre, Sansad 
,\, Mmg, New Delhi-llOOQ1.furoughits ChailmanlManaging Director. 
::n 3. Sat. Narain,' (4) Nand Kishor(sons), (5). SmtSantosh,(6) Smt.Suresh, 
:~f (7)Smt.K.~mla (f~, GiHore.(daughters) all children of late Surte slo late 
:jf' Sh. Rich R~mj.Z.~,--Ridh Ram s/o Chufma. And (8)Harish Chand, (9) 
~: 
:', Daya n~md (J 0) Devender (All sons) (10. Smt.Sunita, (12)Smt. 

, .... ~ . .' 

~ .. 

Laxm:i(daugl1ters) all children of la'te Sh.Bhagwana son of late Rich 
Ram (iD Ridh Ram son of late Sh.Clmnna and (13) Tara Devi 
(wido'w) (l4)Jilender (son), (15) Rakesh (son) (16) Reena (daughter) 
(17) POl'.1a (daughter) of late Sh.Raj Pal son of late Bhagwana, (18) 

. Naresh (son) (19) Pinky (daughter) (20) Kavita (Jaugher), (21) Lalita 
(daughter) of late Pmiap son of· Surte, all residents of village 
Nat1wpur 'fehsil and District Gurgaon, 

. <:.' 

: " 
: ~ ... :i,' 

,.:' ::-. 

I 
. I 

I 
I 

Defenditnts' 

- j , 

. ... , .' 

i . 
:1' 
;.' 

.' , 

....... -- .. _ .. -' ... -_ ......... _ ....... - -----.. ----~~:.o;.......,.:.~,~,~~~."~~~~~~~ 
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~ . 

" ,. 

.~­~d-

:' r 

.. ,."lHlli. ,., 
:' ··~~·.:r:. ~ .~ ~: ? .. :)~ . 

Ii ,.' 

Clai.rn fClL A decr~e '·.fc)r . pelmanent injuction j~estraining tile 
defendants, their officials . ahd~·agents· fro·iii." disposs~sirig the 
plaintiffs from the suilt land ":comprise' ill Khewat ·N:o.37, Khata 
No.5CiIl khaSl'a No,430: 111m, ll1easuring 1 Bigha'Pukhtasituated with> 
the revenue estate of village Nathuptlr, TehsiI and Distt.Gurgaon, tile 
plaint t(xclbly, except in·.due. course. of law, be passed against the 
defendanJs and in £1VOUl' ·orpl.~mt1ffsor any other relief which the.". 

:;'.' Ld. Comt may deem just and proper be also .awarded ih favour o( 
plaintiffs and against the defei1cUtnts'with the c.ost of ~ult. ' 

<~:; > Plaint presented on tlle:8. 1.1 .06 
" 

jC 11us 'suit coming on this d,ay t(1r final- disposal before me 

l(Pawllil Kumar, Civil Judge(JD),Gurgaon} 'in the presence 'of Shii 

Pankan Bhatnagar, counsel tor the plaintin~ Slu-i J .K_Dang, counsel for 
j , ..., ' . 

the d~fenaants . Sh.R_K.Yudav,Adv.for profonna defendahts;. 
1 . . ... ~ .... 

"'j , • 

t ,;;' It is ordered" that suit 0 f -U1C P lainti ff is dismissed as 
.~ithdrawn as per compromise Ex.CI and the CotUll"er cI~lim of the 
-detendants is decreed. COI~lpromise K'C.C I be made part of the decree. . ... 
:.:~: '. . '.~" ~ 

. . 

COST OF THE SUIT " .... 

Plaintiff Defendant's 
1 Stamp tCH' plaint 25-00 OO-UU' 
2 Stamp for po\ver 2-00 4-00 
3 Sub.o[\vitnesses 0-00 . 0'0-00 
4· Mi~)c. fee 20-00 09'-00 . 
5. Sub. OfwjtnessesOO-OO . . 00-00 
.5 'Process fee 50-00 . . .00" ... 00 ~,.;:~;' ~;'; 
:,. Total ·j97~OD···;· . ·.A:.OO.',.!.: ,::'" .< 

~~::. < ;~:~. ..\,i· ~:l':: i.' . (~ .. ""i; ·,:,~~f :{ ~\ ':', .;~.,;' .. , '. . 
'l.'F Givj~n under my hand' and the.seal of the co~rt, this 5th .day of May-

2f:08< ,'" '"i ~:>1~(i,', ' .. 

" 

.. i 

, i 

i 
,,' " 

. " 
' . 

.:,' 
'; Civil Judge(JD) ", .. '. I;: ;:,': ' . 

.Gurg~?~_5:?:,08 -,:~;: "'"EC'T"~~<'rlf!'~<:"; .:,<~.:l. :.: .. :'.: 
.. \~. ..! ! ';..... "',':;' >, " . '1.";, IY::r.:;· lfj/v ::-.... : ". '. 

; .. .' ',~': '(~' ~,',.~,;:'.:i ;tt 
:;f·'~.~ .,:.", 

'fi / 
;.:;:. 

.. ! ·Ci1!ill:i,;>\::· ( L 

. .. ~m~J A~ i;~ -G U p,' 1:'J!.C~t· ",. J:' : :ir; ':zj :~ , 
, i 

.... ~ 

. t.!; 
,. ..:~. :~.~~r~g~ .. ': -. ;:~: -. ;..... . 
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i :~!":. '. 

IN":'FrHE COURT OF SHRI PAWAN, ,Kl)MAR,"'CIVlt"'" 
GuRGAON. '," ",,: 

j 
,( 
f 

Dharam Singh etc, 

Sl'r' k" 

Versus 

, COMPROMISE 

, 'h~ . • 

'~:R ':, 
, Pardes respectfully submi~ as under: -: ;,. 
. .. i~ . . '.. ! >~~:i 

;,.1", 
-I~ : 

~'i. .-

DLF Housing and 

Construction and Others, 

That the parties to the suit have ~i~ably resolved to settle their disputes 

inter se and have arrived at the foilowlng compro~ise, The Parties agree, 

admit and acknowledge to be bound by the, terms' and conditions of the 

compromise which are as follows:- ' 

" 

l~' That in lieu of disputed rights held by the plaintiffs and profoima 
'{!:., 

t: ;,' defendants in the suit iand;' d~fendantno, i has p'aid art 'a~o~nt of 
:~; . 

. ~~~: /~.." ..... _ .. :-.~ .: .. ~. >:::,,' .. :". '.! . f· .-:': ..... ;~; 
y' ,Rs 1,70,00,000/- (Rupees: One 'Ciore Seventy"Lakhs:':only) to 

. " . . :..', 

.:~~,. ~~? ,: . ';i,' 't:)j·';~i .~.' ...... ,,:', 'd";' .. 4 .... ;· .. ,;- .i- .. 

{, plaintiffs and proforma defendants vide cheque bearmg no',: 171460 
./ :. 

• , •• :' ,'I. it;" ! • '! ~ .:..... • • • .' . • ; .' '. 

f all Plaintiffs andprofo'rmadefendants 'and iillieu thereof 

Jk. 
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, : 

" 

t ,', 

I .. 

';" 

.: .. 
" ," 

;~ ;'; 
.~~:: . 
. : .... 

;;,: 
'. ~, ~. t •• 

'j;i. ~:i 

~.:.,: 

the plaintiffs and proforma defendants agree an,d admit that 

henceforth they shall h~lVe no ciaim whatsoever over the suit land. 

,The aforesaid payment lias been' made to Ram Kishore at the 
:-.. :-: ..• .,.:. . 

pehest and instance of all plaintiffs . and profonmi defendants . 
: .~ ; 

Mutual splitting up of' the payment' between plaintiffs and 
... ; .\ 

I 

proforma defendants shall be done at their own': end by the 

plaintiffs and proforma defendants. In no event shall the plaintiffs 
: .. ' 
' .... !.' 

or proforma defendants' be entitled to stake ahy claim against the, 
... ~.. ~:: 

~ 'i . f '; 

answering defendants or the suit land pertiming to the, sharing / 
.' ;.~ . ~i :)(. . : .... , ..' 

splitting' up of the aforesaid amount a~ong~t':the'piaintiffs and 
. ~ . l 

~ '. '. 

proforma defendants. , 

no amount 

i . 
. :' . ,; : 

The plaintiffsl Proforma defendants admit ~atdefendant 'no. 1 
. ~ ';,. ' 

shall be competent and entitled to u~e, utiilze,,;deveIop and 'alienate 
", .... 

the suit land in any manner deemed fit by it. The plaintiffs and 

I,.: . 

. ,/' ~ . 
'.' ...... . 

....... 

. ' ~ 

. ~ . 

.! 

r. , .... 
I ' 
~ ; 

: ' 

\ '. 
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i 
.~ 

.,.,1 

~''''''"''.' " 

/ \. 
proforma defendants undertake not to raise any objection to the 

l 

same. 

3. That plaintiffs and proforma defendants undertake not to stake any 

claim of any nature in respect of suit land. Defe~dant 'no. 1 shall 

be entitled to get rectified revenue entri~s in Its favour so as to' 
. . .... . ,. ':." ... .. 

-' ' 
.~. ~ : ...... I 

":,',' reflect defendant; no~,,:1 to: be full fledged' and .l~wful owner in· 
:, 

possession' o.f suit land. Plaintiffs and, proforma 'defendants 
.... 

r) undertake to execute all documents as may be required to secure 
", . 

,'. 

4. 

. , 

the rectification of revenue record or for any other purpose. 

. ' .. ' . .':'f,: 
That plaintiffs and proforma defendants confirm .that except,for.,L 

, : ,,: i" ; , .. ~~., :'!:,'; . ; ::~. ;;;J~ ;:~~iif~ . 
plaintiffs and proform~ defendants mentiQned in the headirig oft~~ ;-~ii:: 

plaint there are. no other successors-in interest of Surte and" ". 

Bhagwana. Neither the plaintiffs / proforma d~f~ndants and / or 

their successors-in-interest shall be entitled to"Atake' any claim 
.. 

pertaining to suit land .. 

5. That the plaintiffs and proforma defendants undertake not to 

interfere in any manner in the peaceful, use, occupation, enjoyment 

and development of suit land by defendant no. 1. The plaintiffs / 

,~~ ..... 

, ... ~ 

- ' .. 

, . 
: ' 

. ~~.~~~~ .... PC~':_#~":.::~~_~~~~~!'~:?1'~~~~_;;;;:;::;c _::~:-:-.. -... "'-='~~:-=;".~ .', -.~--"Uli_;;':'1 

I 
I 

II 
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/ ~. -£--

proforma defendants further admit that defendant no. 2 no longer 

exists and has been amalgamated with defendant no. 1.' ' 
, , 

). .. ' 

It is, therefore, humbly prayed that :in the interest of justice your 
~ . 1 .' 

I, 

honour may very kindly' b~: pleas.ed to ?ismi~s, the suit: and to 

decree the counter claim fiie~,?y" ~efen~~t : ~~~ 1 leaving ~e" ':':', ~~nt;:( ".: 

parties to bear their own costS. -, 
• 0 

, Defendant 

M1sDLFHou 
Limited througH' 

~'.~: 
, fiC 

ti 
,\ 

I, 
'~ 

J.K.Dang 
Advocate 

. , 

and Construction ", • , . " ',; - } - . " ,,' , " 
authorized person '::', ,:" 

. : I.~". 

Plaintiffs 

, ! 
, ;; 

')(. 

l.Dharam 
,:',son ofRlch ,-,'.. . 

-1,' ,'x..: 
2.'Ram Kishore 

Son of' Late 
Surte 

. ~ .. : ';',;.,-

." • 1. • 

X - Q 
3. Siri Chand 8/0 ~ I ~~ 
,.. Late Bhagwana 

Proforma Defendants 

r·': 

- - . ._- -- -'---._.- .. 

0, 

f', 0; 
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·'11-"" 

, ;.~ . 

-i--

";; ;i-:, ;: . 

;, Ii~~~~;~~~~r~),.,;:.,(,'.fr,-., ':,;;";'~~=-f~~-!:},; .. 

.' ;:;: .. , (5) Smt,.· Santosh, 
-,,' t.' .,.. . :---~ '., '.';' ;.;. 

... 

(6)Smt .. Suresh, 
."'.' ... ::" '/"1', . 

. ;(1.)' s,~t.~, "/~".: ):~ ',: . ?i1lore 
~.-

'~(daugliters) .all chi~dreri ~f Surte s/o 
,~ . .~~. 4"r: .• -"":<_" 

", .. : 

:.late sh. Rich Ram@ Ridh.Ram s/o . 
. : ".; : . 

Chunna . 

. AND 

: (8) Han Chand, 

(9) Daya Nand, . 

-A-- -.­
~/L~--' 

.,.......:::!. ----q 'l-\\,,~ . 

. " {lO)Devender, ~. . 
. -,' --=-:-;;::-

. . ~ r/'11"/(~ 
(11), Manoj (all sons), -{: .x-~'\. L.>- t..J . 

.• (11) Smt. Sunita,~ 
,(12) Smt. Laxmi(daughters), all lPv:.'hIi 

children of late Sh. Bhag~ana s/o 

Late Rich Ram @ Ridh Ram s/o late 

Sh. Chunna, 
ATTE:Sl~~f} \. / 

~. 
.}~.: 'i- ...•. \j.,.,p,. i:'" 

.•. ' ... ,~ ~;'~ •• ,. J. 

AND 

i 

I 

-.... -... ' .... -- ...... _-_._.. .--.---.. -----.. ------~ .... -......,.,.-:;-,: 
. _. _._--- .. ---_ .. _ .. -.-.-~.... ------.--- .. ::::;:;;:::;;:~~ .. .... -.. -:~~~~~·~:~!~~~~!'~;...;~:~z:~· ~~:.~' .. ~:~ !ii!""I!9' *.= 
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"i:" 
L , . 

. :, . 

.. , 
:.~ .' 

·f',· 

'~. : ... 

..:: 

. ~. I' 
... ; ..... 
·;,.".·i ::. 

. ~ , '. r , 

. ; . 

.t... 
(17) pooja (daughter) of late 8hri Raj • ~,~ch 

. ,':.; 

Pal son ofBhagwana, 

(18)N~~(~rin), .(1)1 ~I 
j. , 

(19),Pinki (daughter), ~ 
(20) ~vita(daughter), ~ 

'I-
. (21) ~'Li TA (daughter) of late Partap 

. son of Surte ·tJJq: 
all residents of Nathupur, Tehsil and 
D~strict Gurgaon. . 

Through counsel: 

. .~. t:U-? V/t7[ ~ .. 
~I 

. I 
'1 

I 

, . ~ , 

. 'y" ;,:0: 
i~ 

, .. ". ..\j)"\ ~ ~ 
, , . ·.""n1,ner 

LJ.. 1/ . ,. . ~-.. "f' :0, :.;.".£,~ (., '.,~ '/":=. uf'thn ' • ." ," .' .I" ~ . .. ·v .... ,.1 • ft#' 

. lrl(~i~r~ H.'v4.denGe Act 1874 . jf~. .' , .... 
. {-' (1.- ~ oi .," 

. :. l.i 

'; ,:' 

,', 
'. , , 

.. i . 

.' .,-.--~'- ... - -'-.----"""~ 
- .. -.. ---_., .... ---- ... -.--'- .-

.-'-' -_. '-"-' .' .. ,-'" ---,. 
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IN THE HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH 
  

 
    Civil Writ Petition-PIL No. 146 of 2025 (O&M) 
    Reserved on :     10.07.2025 
    Pronounced on : 17.07.2025  

 
Court on its own motion            …..Petitioners 
   versus  
State of Hayana and others                      …..Respondents 
 
CORAM:     HON’BLE MR. JUSTICE SHEEL NAGU, CHIEF JUSTICE 
           HON’BLE MR. JUSTICE SANJIV BERRY, JUDGE  
 
Present : Mr. Sarvadaman Singh Oberoi, Applicant 

in person (CM-156-CWPIL-2025). 
 
Mr. Abhayjeet Singh Rao, Advocate (Arguing counsel) 
Ms. Ekakshra Mahajan, Advocate and 
Mr. Tejas Ahlawat, Advocate 
for the applicant (CM-160-CWPIL-2025). 
 
Mr. Ankur Mittal, Additional Advocate General, Haryana 
(Arguing counsel) 
Mr. Pradeep P. Chahar, Sr. Deputy Advocate General, Haryana 
Mr. Saurabh Mago, Deputy Advocate General, Haryana, and 
Mr. Karan Jindal, Assistant Advocate General, Haryana and 
Ms. Kushaldeep Kaur, Advocate, for respondent-State of Haryana 
 
Mr. Deepak Balyan, Advocate and 
Mr. Sharad Aggarwal, Advocate for 
respondent No.2 – Municipal Corporation, Gurugram. 
 
Mr. R.S.Rai, Senior Advocate (Arguing counsel) and 
Mr. Chetan Mittal, Senior Advocate (Arguing counsel) with 
Mr. Udit Garg, Advocate,  
Ms. Radhika Mehta, Advocate and  
Ms. Shifali Goyal, Advocate for respondent No.3 – DLF.    

    ****  
SHEEL NAGU,  CHIEF JUSTICE  

  This case emanates from exercise of suo-motu jurisdiction 

invoked by this Court impelled by news item published in newspaper ‘The 

Tribune’ on 12.06.2025 revealing that 2000 trees are being cut by respondent 

No.3- Delhi Land & Finance (DLF) for its project over 40 acres of land in 

Phase 5, Gurugram, which is part of Aravalli  Hills. This Court issued notice to 

all the parties and sought their response.  

1 of 6
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2.  Status report by way of affidavit of Raj Kumar, Deputy 

Conservator of Forest, Gurugram; short reply by way of affidavit on behalf of 

Municipal Corporation, Gurugram; reply/affidavit filed by respondent No.3-

DLF and intervening applications are also filed on behalf of two interveners 

which have been taken on record.  

3.  Status report filed by Deputy Conservator of Forest, Gurugram 

reveals that permission in favour of DLF for granting cutting of trees in respect 

of Khasra Nos. 2125/3, 2126, 2029, 2028/1, 2028/2, 2027/1, 2027/2, 2036/2, 

2035/2, 2035/1, 20233/2, 20233/3, 20232/2, 2032/3, 2032/4, 2031/2, 2020, 

2035/3, 2034/2, 2034/1, 2022/1/1, 2022/1/2, 2022/2, 2023, 2024, 2025, 

2026/1, 2026/2, 2026/3, 2057/3, 2018, 2019/1, 2019/2, 2020, 2021, 2016, 

2017/1, 2017/2, 2015, 2014, 2012, 2010, 2011, 2013, 2007/2, 2305/1, 2305/2, 

2000, 2002, 2326, 2003/2/1, 2005/1/1, 2005/1/2, 2005/2, 2003/1, 2006/1, 

2006/2 and 2007/1 of village Wazirabad, District Gurugram, was granted  vide 

order dated 06.06.2025 (Annexure R-6). This affidavit further reveals that 

parcel of land on which permission for cutting of trees was granted is the 

private land duly owned and possessed by M/s DLF Ltd. This affidavit also 

reveals that the aforesaid land neither falls in protected forest nor in reserved 

forest and has also not been notified under Aravalli Plantation nor under any 

specific orders issued under Sections 4 & 5 of the Punjab Land Preservation 

Act, 1900. The affidavit also avers that the said land does not fall within the 

definition of ‘forest’ under Forest (Conservation) Act, 1980. The affidavit goes 

on to disclose that aforesaid khasra numbers are not covered under ‘Gair 

Mumkin Pahar’ category in respect of which notification dated 07.05.1992 

(ordinarily called ‘Aravalli Notification’) was issued. Thus, in sum and 

substance, the affidavit of Deputy Conservator of Forest, Gurugram denies the 

contents of newspaper item, on the basis of which suo-motu cognizance was 

2 of 6
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taken by this Court. The affidavit further reiterates that respondent No.3-M/s 

DLF Ltd. had applied for permission by way of four applications as mentioned 

in para-9 of the affidavit for felling of trees standing on their land where 

project was proposed to be developed. On receipt of the applications, the 

affidavit discloses that directions were passed to the field staff for carrying out 

necessary inspection. On due verification of the land in question, a report was 

submitted after verifying GPS coordinates, land ownership, number of trees at 

the site, species of the trees, its distance from national park/reserved area etc. 

The report was then put up before the Conservator of Forest who on being 

satisfied held that the land does not fall within the forest area or Aravalli Hills 

granted the requisite permission vide Annexure R-6. Accordingly, respondent 

No.3 was granted permission on 06.06.2025 vide Annexure R-6 after 

following the due process of law laid down in Section 4 (c) of Haryana Land 

Preservation Act, 1900.  

3.1  The affidavit further discloses that trees which were permitted to 

be cut mostly belong to the specie of ‘Prosopis juliflora’ (Musket/kabulikikar). 

The affidavit also discloses that permission granted for felling of trees was not 

absolute but conditional since it was subject to forestation of 10 times number 

of trees cut, which is about 28000 trees, to be planted during this monsoon 

season by respondent No.3-DLF vide Annexure R-7. The affidavit discloses 

that decision with regard to felling of trees in all probability has already taken 

place and condition for planting 10 times trees cut is being monitored by the 

Forest Department. The affidavit is also accompanied by a notice of the Range 

Forest Officer, Gurugram wherein there are certain complaints received 

telephonically that felling of trees is being undertaken by DLF in violation of 

certain terms and conditions.  

3 of 6
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4.  Respondent No.3-DLF in its affidavit has filed various orders/ 

permissions with regard to felling of trees from the said khasra numbers and 

has also brought on record license granted way back in the years 1995-96 for 

developing and constructing the project in question. According to respondent 

No.3-DLF, there is no violation of any law on their part and the trees are being 

felled after due permissions and terms and conditions of such permissions are 

being strictly adhered to. The affidavit of respondent No.3 also discloses that 

execution of felling activities is being undertaken by adhering to all the 

environmental safeguards and none of the conditions subject to which 

permission for feeling of trees was granted has been breached. An assurance 

has been given that 10 times the trees cut shall be planted by respondent No.3 

during this monsoon season on the land in question.   

4.1  The affidavit of respondent No.3 further discloses that land in 

question is privately owned by respondent No.3 since 1989 and licence for 

developing the project was granted in the year 1995 wherein first zoning was 

duly approved and the said land neither falls within any protected/reserved 

forest nor under the notified Aravalli Range. The averments made in the 

affidavit of Deputy Conservator of Forest, Gurugram have been reiterated by 

respondent No.3. Respondent No.3-DLF also discloses that whatever little 

green cover is visible by google map on the land in question has grown only in  

the last three years.  

  CM Nos. 156-CWPIL-2025 and 160-CWPIL-2025 filed by the 

interveners are allowed for the reasons mentioned therein.  

5.  Learned counsel for the applicants-interveners, who are 

essentially residents in close proximity to the area in question and                 

Shri Sarvadaman Singh Oberoi, who appeared in person as intervener, have 

argued with all the vehemence at their command raising objection of 

4 of 6
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environmental damage being caused by respondent No.3 in going ahead with 

the cutting of trees and have supported the contents of newspaper item 

published in ‘The Tribune’ dated 12.06.2025.  It is submitted on behalf of the 

interveners that lungs of Gurugram are being snatched away. It is also 

contended that Gurugram which has now virtually become a concrete jungle 

desperately needs trees.    

6.  Learned counsel for the State of Haryana has produced a map 

signed by the Revenue Patwari, Wazirabad, which is taken on record as 

Annexure-X and the same reflects the land in question in pink colour whereas 

the Aravalli plantation has been shown in green colour. Pertinently, the land 

shown in pink does not overlap the land shown in green.    

6.1  Mr. Ankur Mittal, Additional Advocate General, Haryana 

contends that khasra numbers in green colour depict Aravalli Range area 

which are protected and reserved based on the Apex Court decision. It is 

further contended by learned State counsel that khasra depicted in pink  

indicate the land on which respondent No.3-DLF has been permitted to cut 

trees. A bare perusal of the aforesaid reveals that none of the khasra numbers 

in regard to which permission to fell trees has been granted in favour of 

respondent No.3, fall within the area of Aravalli Hills.  

7.  Therefore, in the absence of any material to the contrary, this 

Court has to rely upon the statement on oath made by Deputy Conservator of 

Forest, Gurugram and its contents. Since none of the khasra numbers in regard 

to which respondent No.3 has been granted permission to fell trees, fall within 

the Aravalli Hills area, this Court does not deem it appropriate to proceed in 

the matter especially when respondent No.3-DLF was granted permission to 

fell trees vide different orders after following due process of law.  

5 of 6
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8.  Before parting, this Court in the backdrop of notice dated 

12.06.2025 issued by Range Forest Officer, Gurugram, regarding complaints 

of violations of terms and conditions of permission to fell trees, directs that   

respondent No.3-DLF should ensure following all the terms and conditions 

subject to which permissions to cut trees have been granted especially 

condition of planting 10 times the trees cut, during this monsoon season failing 

which the State of Haryana as well as the interveners are at liberty to revisit 

this Court by filing an application for revival of this Public Interest Litigation.  

9.  State functionaries are also directed to supervise that the 

condition of forestation is strictly complied with by respondent No.3 during 

this monsoon season by planting 10 times the trees cut within close proximity 

of the project area concerned so that residents of the area in question and its 

vicinity are benefited by clean and fresh air emanating from the trees planted 

through forestation.  

10.  Consequently, this Public Interest Litigation stands disposed of 

with the aforesaid directions, observations and liberty.  

 

           (SHEEL NAGU) 

                          CHIEF JUSTICE  

 

 

 

                               (SANJIV BERRY) 

                           JUDGE 

17.07.2025 

ravinder    

 

Whether speaking/reasoned √Yes/No  
Whether reportable √Yes/No  
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MI, DLF Limited 
C<1tp.way Tower/r>!' Floor), 
DLF CHy, Phase Ill, GUfugr(lm. 

Report of Tehslldar Gurugram throullh the office of DC that the land of the project 
does not fall under MoEF Aravalll HoWleatlon 5.0 319(E) dated 7" May 1992: HOC 
Forest and Aravalll Certificate (or project site of "Proposed Group Housing Buildings 
In part of OLF 5, Zone 10, Village Wazlrabad, Gurul1ram, Haryana. 

'31T'I'iw! f<lTfll 1)\ "ifll Til 

~ '1T'!(lj Ti \fiK! <i; ~"l Ti M~'i1*". ~vi'''I",,; If '3Y if'! wmn. 
TO'lT'1 ,1 ftqR \1'f\0 q\] TT% vn ~ wnR ~-

. ~'i1i'f1m il"~,aIG '1 31~ ~ <i; 'R lP'IT'l'i 161 jm-x ~ 19.042022 
<1i bR1 ftqR ~ <m<-1iMzl 1j Mqij q\] ~ fGnrI! f8Rm ~ fui <rC1!T0 [(1'i1'i1 n fV1Tc = q\] TT% I 
~ ~ '1T'i1 TT% '1<R1 >l1"fl <Fi1~"41<;. ~ <1-.111""", fum1 ~ "iii l!J"'ffiT "f0 
2046/1/1(1-12-19) 2046/1/2(1-2-14). 2046/2(1-6-7). 2047/1 (1-19-3). 

2047/2(1-11-17). 2048(3-7--0). 2049(4-4-0). 2050/1(1-7-10). 2050/2(2-13-18). fu;m 9 
,<n<n 19 <fu:n 5 f<mrr 8 ~ Qi1 ~ ftl,l't Qi1 ~ f<);m 7f1lT I 31 <I <:11 <li 1 B'l<R'l 
'1T'i1 -rr;t ~ ~ ~ wnR ~.-

1 ~ ~ ~ 07.05.1992 <i; ~~ <t ~ ~ 3fT1R V1~,",~ q\] 

<llFfT m<m Ti ~ eh! Qi1 ~ ~ "J "'ftr ~ I 
2 ~ ~ 'lfT1 ~ 07.05.1992 <t ~~ n ~ <l ~ = ~ 3RTVl1 

q\] fcm+i 1'\x ~ ~. 1'\x ~ mT. TR ~ ~. ~ m <'lif Qi1 ~ 
V1 ~ 1W'<f1 q\] <llFfT <!\1o/1m i1 GVf "'ftr m ~ I 

3 ~.:mrvft 'lfT1 q\] ~ ~ 07.05.1992 <i; 11refQi<i;~I'1 n ~ 111lC;l If "[(fC1' ~ 

1'\x ~ ~I 
4 ~ ~ fi'rm;t ~ m "[(fC1' <l'll\ >fr 'ITJ11Om! <h:, <imml <h:. '1"T< 'TIfR<!>l. "'f'IR 

f;j,T'l q\] 'm fui llt1 "'ftr m ~ I 
5. ~ :Jff'1'>V!T <!>l ~ >fr ~ il fui,'i1 l.IfIt om <!R ~ ~/V1~1~""'1 * <l!Rl 

<tfimTo Ti <;vl "'ftr 13 I 
6 ~ ~ <liT SEZISpeeial Economical Zone) <!R ~ ~ V1~I4'iij q\] m'1T $f\l;1m >1 

,,0\ "'ftr t I 
7 ;oq;frm ~ q;r SiR! 4. 6 <! 3fiTRl <!R q~ 61lTi'!T Wllil'~ q\] <l!Rl <!\1o/1m i1 <;vl "'ftr 

\fCI <l"f ~, ~ 'il 31'l'i Ili I ~\ <:1 ~ <t 'R 'J>llt<li 243-;;fio ~ 
25042022 * GR1 3f'TT1o 1f>XTlll t fu; ;J".T1l'; <liT-atC1<.l GR1 31ffi;!r,f.l ~ 0104.2022 (Mis DLF 
Limited) <l?i '1T<i qvjM<l~. fttCfl 'F"n~ <t 12.043 ~ \!fun eM q;'rffi: <ffl~ 311'1<:11~'1 
,!l7; 'i/:! ;:in qqil g ttmi/:! !§ral ~ji\ rn <nl,n-<'f~ 1\ iifQ(f eM ~ ~ fOr<!Tl ~ fui Applicant Mis 
DLF Llmlted,'Land Measuring 12.04lIAcre) having Khasra No. 2046/1/1(1·12·19). 204611/2(1·2·141. 
2046/Z11·6.7), 20471111·19·3), 2047/2(1·11·17). 2048()·7·0), 2049(4-4-0). 2050/1(1·7·10). 205012(2· 
1)·18). Land located at village Wazlr,'bad District Glrrugram made a proposal to lise this (and for 
Building Construction. It i~ made clear that:· 

'., 
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AI 

81 

C I 

OJ 

F) 

G) 

HI 

I) 

As P{?I' n~c()f(h /lvI1Htlbl() nbove !i(\id .'and i<; not PlHt of notifIed Rewrw'd Fore'St protected 
forest 1 I dl r' .l ,-- ~ , ' 
h IJnce! n - an 'OIC'q .\tl, 1927 Of nny ()U~il d!)<;C(t un(fer ~f>(flor) 4 of Punjab Land 
,'r~~t'r\l"tl(m A(I 1900 

II II (1."ill~(j lI>AI by Ihe NOllllc",lo" No >.0 SIP A )/1900/) ;1201) dated 04.01.13 all 
Revenue [statr of Cturgfton i\ notUi~d uj~ <\ of P(PA 1900 "nd ') () 81JPAI.I1900/S 112012 u/s i o~ PtYA 1900, The Me?, is howcve-r not f(?(O(dNl ;,-, ror~)t in tll(' G0'1*?rnmen! record but 
;Ihl"lg elf "l'IV tr(~P is stl1ctly p!ohjbl!(~d wIthout UH' (J('W)It;',\Or) of Divhl0n<11 rO(f;"'):t r;ffv:e r _ 
GurgBO!1 

If {\i)j)!OACh 11, r'C'l)Ulrect from Plotcncd /0(f',>1 by thl' \/',('( ('9.'.'n(',{, rt;(· (\('iir;jnu>/(pqlJl~(lz~tir)f" 
ui1l1C'1 Fo[('~\ (omervnUon Act 1980 will be fCqlJiU'd 'Jllthou/ )Jflfj( tJt:'aqr'(r:' fr')rn FrJf'-:,f 
D&P~ltn)0l\t, tho use of FOlesl land fOI applo",h ").1() is 1trICIly p",hltjilerJ Mis DlF Limited 
whos€' land i~ located at Village/City Waz!rabad Oi~ltrict Gur~aon mU'jt r)tJtaln deMan(€' 3'1 
applicable ,,,,dol Forest ConsNv,,\lon Act. 1980. 
As 1)('1' the records available with the Forest Departrncnt Gurgaon thl? are., do{'") not fali '(I 

are-a!> where plantations were raised by the Forest Department under AravaU P(oj~r:L 
All othel !:.tatutory clearances mandated under the Environment protection Act 1986, as per 
Ihe notificalion of Ministry of Environment and ForeSI, Government or India dated 07.05.1992 
or any other Act/Order shalt be obtained as appUcable by the project proponents from the 
concerned authoritIes, 
The project proponent wilt not violate "ny Judicial Order/Direction illued by the Hon'b!e 
Supreme Court/High COUrtl, 
It is clarified that the Hon'ble Supreme Court has illued various Judgments dated 07·05·2002. 
29·10-2002, 16·12·2002. 18·03·2004, 14·05·2008 elc. perlaining to Aravali region in Haryara 
which should be complied with. 
It shall be the responsibility of user agency/applicanl to get nece\lary clearanC"'i permISsions 
under various Acts and Rules applicable If <lny, from the respeclive authoritiesidepartmer,t 
This cerlificate is not applicable in c~se of Environment Dep?ftment notification dated 
10,03,2016 for Screening Plant, and notification daled 11.05.2016 for Stone (,-,sher 
Investor / Applicanl has to take clearance from Environment Department in case of Screening 
Plant and Stone Crusher. 

It is subject to the following conditions: 
1, Clarification Is Hereby I\lued Subject To The Conditions 

Mentioned Above and Proposed Site Falls Within 5 Km of 
Delhi Boundary Hence Necellary Permission May Be 
Obtained From Competent Authority As Per Supreme Cour( 
Various Judgements Regarding Aravali Region In Haryana. 

3!(!: m;ff! iilc; lx, Clv;'I<I~Ic; q ~ <R x-ixerq;, ~ qfr ~ 3fj'lR ~ 
Village Wazlrabad, District Gurugram qfr i3C!i'i qji)ffi '!f'r qfr Aravalli Clearance/Non Forest Land 

~ ~ mT qx vrRt q,'l \ifPfT. mmr o'rf) f<); >11~ CIfItf'1'I Wr <l1 '1i Iflo~off! ij <:!R i," fil 
~ qx {5 R <II 0 II 'ffi<lm <f> fllrffJ 11'\ fir:wT 1m! ~ l1'!i1X qfr '!f'r 3l\iR Cli 14111 01 SlW 4. 6 Cll 

~ 3ll~ ~ ~ ~ 'lRTI 'l1IT ill W<Iimr ~ en"! 3~ 1fl03.10mO ~. 'C; 
~ ;;Wflft fGH,J; ~ >11~ CIfItf'1'I m ft! ~qr, Nrfll l[f!<f> 3rfc1mn mm "tum '!f'r 'l'l ~v;~ 
'41 QRal;JJOjI ~ ~ <l 'fI \3'l <R x-ixerq;. ~ qfr ~ -q ~ '1i mI, <>f~ 
Competent Authority 'ff 3":Illfu <'I<R ~ <l'f!lt<'f<l Qi1 31'111\9 en{Cl,.;1 '}f.1~ <R "</-'4, 
Proposed Site Falls Within 5 Km Of Delhi Boundary Hence Necellary PermiSSIon N;ed ro Be 
Obtained From Competent Authority As per Supreme Court Vallous Judgments Regarcrng Ara_al, 

Regioo In Haryana. 3Pl.le.II ,~ fij;C'lT '1'tnFl q\l 0\,,1'1,,11 J.;'IO;)lllHl10 ·,,10 xC; Wl$n vrrJlj\ ; 

'.' 
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~:-

Mis DLf lim'ted, 
DlF Gateway Tower, R Btock, 

DlF City Phas(HH, Gurug(am. / 

~i Lf? / \['10'410 f'i:;,'1iJi 1 r lj 12" 21 
Clarification Regarding Applicabilltv of Mavalli NOC for Land/Khasra (Total area t6,975 
acres) falling within the project site of "lUXS" In DLF 5 Sector 54, Village W.lIf.bad, 

Gurugram. Haryana. 

,T4i!y<m f'-1tlu Q\ H~'ll "1 I 

"" :' ' l1, ','I,C+,',",'llC''', <T01P',lf(' Cj '3lj '1"1 ,PHil'" tq rfm<" '" '11111<51 11 "PFl i[, ""'''" C, '" " , , ,,~ 
'T,ii!lFl ,1 f'lq]'i' r;n'Z1 ct\ 'r~ f',l'j IFFF ~ 

d$f!'lt1<;I'I, (l\ll'l'llilIG '1 Jlq'l ij,T111c'l11 CI~ u'" ,fi'll'(' 264/~10', fi';'Hifo 
28022024 Q\ l;Hl f{ti)('~{] '1)T111,'11; II il'fQ(lQ\\ f RiF'J11 j~I"'11 '~ fin Rrffi1 q(:':iTi~l ~FI 
:ll],1I, 'lfiJjd '!:<nm '1"'" ']Til iTiJj),FlF: cr~'*l :FA1,r4F~ il; 3ri1c'!lilH ,] "PHi IT (:iH~l:(l 
fiFi~im l'{tjl<' iJ11 "Ti11 lT~ 8 I ill; fir;~~QT' ~" IFliJ\,1 8-

,mJ'lT q?; 11 iliVJel ,sHWl "HI, r~;ln; 0705,1992 CIS ;llt~fit<l';~Fl ,3Fl,m ~lr'Ti1Z,il 
f.l?l 1'1 '11\1 r I 

20QxlCKi CljVj(l ,g,HI 'P'" R'IFj) 07051992 4; ·i1f~iq)~4>VF1<1 g:4 y \},fi~'; "!.Iilhl 

fi),1'61 e:q\)<F1 / '"iJi '. ~f; (fiJi i",'l\) >1) 3fxMl'J111 / 'Id"lT'Jll m1 fitXTlit, '1 '1fil,'1 
11,]T,,; ~it~ Ttli)'-;l '!FS'T,it, '1'lfu';., SlF6,rN1<:1 m-C.0 e1 Xi)'C;;: filiXl'1 ;rt1 ;<131 f I 

3 Plci'11 q" i\ millr] 'F<l'! "",P1 f~'1T4i 07051992 4'; 'lTft:rt 4> <']'1 ,1 q,,<l '1'T':l '1 
;i1iefqid)~H 'II ~]i~ ij" '1,,140.1 iplc'llAl i;,,1 G : fil,,+-) c:,,\ i" 1 

4 r;n~ 'TO'! l'j irfi1\\1 '11<1< &',m 3r,,011 1J\T'l1011 frm-fl GmT>~ / '<f<'F<f'ifi \1Tt:T(''l iF'll 
'If! ~rn:r("lm ,)(1/ rrilTClct ~f: / ;p" tl]i;;'''l' / '1 ' 1'1 F'PFI ;fil Irc.lTit;1:!n'10 ,'W,I 
2056/ 2fil'J(60) q,1 \.in~iJi' ;llfl ,~1 ~ ,,)il("1 2056 / 2fi'H(6-0)'i,Til)Q~Sl / i1'1Tkl 

r!,ij\lllci xl Vllll~"n'nrd 1968182 eli}, f'{llad r1ilTll<i ,:r:, '1 "'~1 G irF~ i1 il'h') 

~""TillT(i'iO 3394 n;'Jr'~f:1 fr 2056/2 q';\ IF'1rJi7m iiiRlc\l '1 \/;"\1i)),,'1 ill l'\"Fl 

'>\)111'1 \jq'] ~<l'<i lfGT<:1:! '~'(ii"T'1 iii 3n~~n ,1 'F"r'~ 'Ii 4,.:q;11 ij t~ 'TIl .~ 1 ' 
5 3rxl;:s\l .J!ii 'l('foTNTT r;nci;,r '1''1 i1 i'ljtl1 c1 "1HT,l~l ,q,{Xl CI\i1T~ iJF11 'F~l 4> '.'lFF 

,Mit/hi i')'i rit;,Y1 A1 ·<lp~rC'f1.l q; di'xl (.l~n c:"0\'T{.l e I 
6. t;flci<1T tR i'j md ~10 mm 3m;:;\1 5ei'lh;jl \~l~;jjG '1 ,:q~m l;<lh"1tfijll) 011"1 >; 

'1&) 3iTill & I 
7 I;nci~n tR i:i qfTl~j<'ITl{r ;10 ~ URI 4 q 6 q 31cl~ 3nf<: <F1 'f.C]fC'll \iTTlFI"!1 Xikl 

202122 cf; iSTFn i.fifit"<J([ i:i i'm-J V,\,:T01 ,,'0\ ;rGl e i 
8 r;n~hT tR '1 mum <'Tffi1 "io 2037/4 M"1(O'86) 2045/2F'i"1(012~09) 

2046/1/1(1-12-19). 2046/1/2(1-2-14) 2050/1(1~+10) 2050/211'1'1 

(1-02-08) 2051 R"1\1-'18-8) 2052/1 M7l(O-2-0) 2052/2111'1(01 31 :f~ 
rl''l~d :::ijl{liFcf1mC:1 2021~'2022 'l'~ ,he)e: '10 745 ,'lIdl '10 779 .1 '1'~, '!O 29 

Jh~,,~i; 1 n fpT,! i!O\C10\QiO f'~i"'rf20 eli "!1'1 IF (\ Iml ''io "nr;n 2056/ 2\ij" 

(6-0) eFi 'ITc1til(1)(4 (1C:-~ "io 21 ',7;J~;;Si;l ':1 :ClTil'ir;-;n W,'l 2011-2012 cf,1 acre 'l0 

903 q <RX cf; ~ vl11iii-Tf1 ,nd 2021 ~2022 ,'\ in;, :':1 ;l~ ;::2);,1'<': (Tt~~t, s,~ I l;'R 

P())R 'lCi~, "io 21 ,1 '1C'1T;'<lCl "0 "nm 2056/2 j~'1 '1\1 'TC'1j~.n9 iTO\;~('lO~1{iO 
ff.r~ cf; ~ <;J g q "10 mT;:T "l0 2 045 ,I 1 [11"1 (0 -116 ) cf; rrcqf<t<J(l ;tilerc 

;-;0 750 <]TG "10 786 'i:i'l'11Q.-cfl «,1('1 2021 fr 2022 q, 3iJ'iT' tlO\C'fo1:;tf>O fc:lfiif?::s 
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2/' 3 "-1P1 "J ,jiO\!<'W\Y?O ~?,~ \-t(Jf:~\.r\~ fRO 1/6 1n-J~ ::1 ~~';O\[~O'\t;)O r(':Tfiif,~~-<,; 1 / fi 

11'111 01 l~' 
i3'tl <R <Refif>, ~ .'1 31'1"'1 iFTYkrllili IT> i!i1lTQ' 2441G fi;;nih 

29.032024 if) lim ;lFl'T" ih""&ll ;~ fir, ,l'rds ihn:rTdil &1" fi;.l];!i 18032024 IM!s OIF It?) 

01 "]cl QvjlXTi;r<;, f)1Oll 'jf'l!IT'1 ds 16675 \;<110 01'01 ;f,1 Q1rfR rrcm1q,;j'i\,Fl 0fr-1w~ 
jlT~ ,k 011'1'1\1 g I fuRFl'il tffl.ll Ilfrl :;<1 Q;Tll\,;m ;1 m-q('j 'hI ~ f:'im'1 ~n it 1,b 

Apphcant t,,1r, Alok Kumar, Mis OlF limited., having Rect.-mge No IMurba No./Kdl') No. 1037/4 Min 
(0.2-61. 2038/6 MlnI0-1-8). 2043/3MlnI0-O-14), 2044/3 1.111110-0-16). 2044/4 MIn(0-86). 2045/1 Min 
(0-116). 2045/7 MlnI0-129), 2046/1/1111219), 2046/1/2(1-2-14), 2046/211(7), 2047/111193). 
2047/211. 1l-lh 2048(3-7-0). 2049144-0). 2050/1(1-7-10), 2050/2 M,nI178), 2051 Mlnll-18-8). 2052il 
M.n(0-2-0). 2052/2 MlnI0-13). 2056/2 MIn(6-0-0) Land Measurements 16.975 lAue) Land location 
Vil)Jgf.' WJzirabad, D!strlct Gurugram made- a propo~al to me th!~ land for Buddmg (on<.,!ructlon, It IS 

madc' (lear that', 
A.! As per records available above said land is not part of notified Reserved Forest, protected Forest 

under Indian Forest Act, 1927 or any area closed under section 4 of Punjab Land PreservattOf) Act 

1900_ 
BI It is cla"f,ed that by the Notlitcallon No. 5.0 8/P.A 2/1900/5. 4/2013 dilled 04-01-13 all Revenue 

fltate of Gurugr"m is notified u/l4 of PlPA 1900 and 5.0 81/PA.2/1900IS3/2012 u/> 3 of PLP,\ 
1900< The area IS however not recorded as Forest in the Government record but felling of any 

tree is stflctly prohibited without the pennisslon of DiVISional Forest officer, Gurugram. 
(I 

D! 

f I 

f' , 

G) 

H) 

I) 

If approach is reQlJ~r(>d from Protected Forest by the user agency, the clearance/ regularization 

lJnder Forest Conservation Act 1980 will be required. Without prior clearance from Forest 

Department. the use of FOlest land for approach lOad is strictly plohlblted. Mis DlF limited., 
whose land is located at Village/City W3zirabad, District Gurugram must obtain deiHance a~ 
applicable under FOiest ConsNva"on Act. 1980. 
,\s per the records .wadable with the Forest Department Gurugram the are.1 does not rallw areas 

where plafltat!ons were raised by the Forest Department under Aravali proJect. 

AI! other statutory clearances mandated under the f rivironment protection Act 1986, ')$ per the­
notification of MInistry of EnVironment and Forest, Government of lndl~ dated 07,O~) 19~2 Qr 
.111Y other Act/Ord('r shall be obtained as applicable by the project proponents from the 

concerned authorities 

The proJcct proponent will not violate any JUdlCldl Order/Direction Issued by the Hor/blc 

Supreme Coult/High Courts. 

Il IS clarified that the Hon'ble Supreme COUIt has issued vadous ludgments dated 07-05-2002, 
29-10-2002, 16-12-2002, 18-03-2004, 1~-05-2008 etc. pertalf1l1lg to Alavall region In HMyana. 
which should be colllplied with. 

It shall be the responSibility of user agency/applicant to get necessa,,! clearances/ permISSions 
und .. various Acts and Rules applicable if any, from the respective aUlhorities/department. 

Tim certificate is nOl applicable rn caSe of Environment Department notification dated 

10.03.2016 for Screening Plant. and nolificatlOn dated 1105.2015 for Stone Crushe, 
Investor/Applicant has to take clearance from Environment Department in case of Screerw1e 
Plant and Stone Crusher. 

It Is subject to the following conditions: 

1. ClarIfication IS Hereby Issued Subjecl To The Conditions 
f\-,'1entionca Above. 
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VAKALATNAMA 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

0. A. No. 404 OF 2025 

IN THE MATTER OF: 

RAM KISHORE Y ADA V 

VERSUS 

MINISTRY OF ENV IRONMENT, FORESTS 
& CLIMATE CHANGE & ORS. 

... AP PLICANT 

. .. RES PONDENTS 

KNOWN ALL to whom these presents shali 
above 

come That II we 
.............................................. be named 

..................... do hereby appoi nt 

Ruby Singh Ahuja Deepti Sarin Vishal Gehrana Akanksha Thapa 
*Advocate-on-Record 0/1255/2007 'Advocate-on-Record 0/834/2010 
0/740/1993 UP/5202/2008 

Shriya Misra Kritika Sachdeva Roopali Gupta Aakriti Vohra 
0/3036/2011 0/2693/2014 UP/03839/14 0/1128/2015 

Shruti Pandey Varsha Himatsingka Megha Dugar Jappanpreet Hora 
0/5255/2017 F/1388/2018 0/2287/2018 0/3206/2018 

Devang Kumar Uzma Sheikh Piyush Sharma Palak Sharma 
0/6531/2018 0/8495/2018 0/3390/2019 0/6928/2019 

Pragya Goyal Tribhuvan Narain Singh 
MP/1633/2020 0/3781/2024 

herei n after called Advocates to be my I our advocates in the above noted case and authori zed 
them. 

To act appear and plead in the above noted case in the court or in any court in which the same 
may be tried or heard and also in the appell ate courts including High Court. 

To s ign, verify and present pleadings appli cation, appeals, cross objections or petitions for 
execution, review, restoration, withdrawal, compromi se or other petit ions, replies, objections 
or affidavits or documents as may be deemed necessary or proper for the prosecution of the 
said case in all its stages. 

To fi le and take back documents. 

To withdraw or compromise the said case or submit to arbitration any difference of disputes 
that may ar ise touching or in any manner re lating to the said case. 

To take out execution proceed ings. 

To deposi t, draw and receive moneys, cheques and grant receipts there and to all other acts 
and things wh ich may be necessary to be done for the progress and in the course of prosecution 
of that said case. 
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• . ' 
• • 

To appoint and instruct other legal practitioners authorizing him to exercise the power and 
authorize hereby confer upon the advocate whenever he may think fit to do so and sign the 
power of attorney on our bella I r. 
And 1/ We undersigned do hereby agree ratify and con finn acts done by the advocates or his 
substitute in the matter is my/ our acts as if done by me/us to all intents and purposes. 

And 1/ We undersigned do hereby agree that in the event of any part of the fees agreed by mel 
us to be paid to the Advocatc remaining unpaid, he shall be entitled to withdraw from the 
prosecution and would be entitled to the same. 

l N THE WITNESS WIIEREOF II We do hereby upto put my I our hand to these presents the 
contents to which have been understood by me I us on the day of 

2025. 

Accepted 

(KARANJA WALA & CO.) 
Advocates 
FIRST FLOOR, 212, ROUSE AV ENUE, DEEN DAYAL UPADI-IYAY MARG , 
NEW DELI1I - 110002 
PHONE NOS.: 43588888 
EMAIL ID: serv ice@karan jawala.in; karanjawala@karanjawala.in 
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SPECIAL POWER OF ATTORNEY 

KNOW ALL MEN BY THESE PRESENTS ·THA T Mis DLF Limited, a Company 
registered under the Companies Act, 1956 having its Registered Office at Shopping 
Mali, 3rd Floor, Arjun Marg, Phase-I, DLF City, Gurgaon - 122002 (Haryana), and 
Head Office at DLF Centre, Sansad Marg, New Delhi - 110 00 I hereinafter called 
"the Company", acting through Ms. Poonam Madan, Executive Director (Legal) as 
authorized by Board Resolution dated 11.09.2020 to execute this power of attorney and 
authorize Mr. Atul Srivastava, presently employed with the Company as GM (Legal) Sio 
Shri H.C. Srivastava, DLF Centre, Sansad Mar~, New Delh i" as the true and lawfur 

Statu tcry A lert: 
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lawful attorney (hereinafter called as "the Said Attorney"),of the Company is 
authorized to do the following acts: 

1. To appear and act before Supreme Court, High Courts of various states 
in India, all other courts, forums, tribunals, appellate tribunals, arbitral 
tribunals and other judicial/quasi-judicial authorities including but not 
limited to National Company Law Tribunal, National Company Law 
Appellate Tribunal , Competition Commission of India, Competition 
Appellate Tribunal, National and State Consumer Forums, Land 
Acquisition Authorities, Income Tax Authorities, original as well appellate, 
in a\\ civil, criminal, revenue and all others matters 

2. To receive summons, notices etc. and to sign, submit and verify 
pleadings, plaints, applications, declarations, undertakings, forms, 
retums, written statements, affidavits, writ petitions, statement of facts, 
counter statement of facts, other statement, appeals, letters, patent 
appeals, reviews, revisions, cross objections! examinations, petitions for 
execution /applications for obtaining certified copies to give evidence in all 
proceedings; 

/~l~~ower of Attomey shall remain valid and effective from the date of execution 
/ : 0 h~~ower of Attorney unless revoked earlier or till th.e Said Attorney appOinted 

\ r ::',T L.'y~i I ~
.;, [)~s::_ '. , i~ , ontinues to be in the employment of the Company, whichever is earlier. 

, \ .. J' - ifliSihe eby agreed and undertaken to ratify and confirm all and whatsoever the 
G~I ,-y~)i orney may lawfully do pursuant to this Power of Attorney and that all acts, 
~~~eils and things done by the Said Attorney shall always be deemed to have 

- seen done by the Company. 

For DLF Limited 

~ . 

paQf.IirrlMadan 
Executive Director (Legal) 

"Identified the Executent/<: who 
Witness: has/have Signe~! in my Presenc3,· 

f'_N-
1 . 7BrfLu '" > """'~ 

f:) 1-':" ~ c, \-1... ~ v- <:!. n /\,.., 

~
,. V ' -J~ ....... "''-'::1'" /V",-, D-t.£L' - lt",,-,-,,, 

2. ~\w.l'L . 
Oq= c:~ S~.J N')~ 1N-e....:J ,A/' 

iI ' ~/V 110 '0/ 
Dated; ! 3k-f2E-B2-102Jl 
Place ; New Delhi 

2 4 FE E 2023 
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DLF LIMITED 
DLF Gateway Tower, R Block, 
DLF City Phase ~ III, GurtJgram· 122 002, Haryana (India) 
Tel. :+91· 124·4769000 

• DLF.+It. 
BUILDING INDIA 

CERTIFIED TRUE COpy OF THE RESOLUTION PASSED BY THE FINANCE COMMITTEE OF 
THE BOARD OF DIRECTORS OF DLF LIMITED IN ITS MEETING HELD ON 11TH 
SEPTEMBER, 2020 

"RESOLVED THAT in partial modification to the resolution passed by the Finance 
Committee of the Board of Directors of the Company In Its meeting held on 30th 

November, 2017, Ms. Poonam Madan, Executive Director (Legal) of the 
Company and Ms. Anjana Bali, Executive Vice President (Legal), DlF Home 
Developers limited, be and is hereby severally authorized to do the following 
acts, deeds, matter and things on behalf of fhe Company:-

i) To appear and act before Supreme Court, High Courts of various sfates in 
India, all other courts, 'forums, tribunals, appellate tribunals, arbitral tribunals 
and other judicial/quasi judicial authorities Including but not limited to 
National Company Low Tribunal, Natianal Company Low Appellate Tribunal, 
Competition Commission of India, Competition Appellate Tribunal, National 
and State Consumer Forums, ' Land Acquisition Authorities, Income Tax 
Authorities, original as well appellate, in all civil, criminal, revenue and all 
others matters; 

il) To represent and appear before the governmental/statutory authorities, 
semi-government authorities/agencies, local bodies and all other 
appropriate authorities including but not limited to Registrar of Copyrights, 
Controller General of Patents Designs and Trademarks, admit execution 
before the Registrar/Sub-Registrar or other registering authorities, Land 
Development Authorities, Land Improvement Trust, Deihl Municipal 
Corporation, Delhi Development Authority, New Delhi Municipal Council, 
State Pollution Control Boord, State Water Resources and Control Board: 

iii) To receive summons, notices etc. and to sign, submit and verify pleadings, 
plaints, applications, declarations, undertakings, forms, returns, written 
statements, affidavits, writ petitions, statement of facts, counter statement of 
facts, other statement, appeals, letters, patent appeals, reviews, revisions, 
cross objections/ examinations, petitions for execution /applications for 
obtaining certified copies: fa give evidence in all proceedings; 

iv) To institute, conduct, defend, compromise or withdraw any legal 
proceedings viz. civil, criminal, revenue, income tax registration including 
arbitration proceedings in any court or offices including appeals, reviews, 
revisions by or against fhe Company and/or any of the Director or any 
officers of the Company concerning the Company's business or otherwise; to 
sign and verify the pleadings, to give evidence in person or by affidavif on 
behalf of the Company as a party or as witness in all such proceedings; 

v) To engage advocates, solicitors, pleaders. tax practitioners, conSUltants, 
counsels, attorneys, to appoint arbitrator(s) and to sign vakalatnamas, etc,: 

Ragd. Office : OLF Shopping \IIall, Jrd Floor. Arjun Marg. OLF City, Phase-I, Gurugram-122002, Haryana (India ) 
CIN -L70101HR1 963PLC002484 Website: lhWW.dlUn 
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DLF LIMITED 
OlF Gateway Tower. ~ Block, 
DLF City Phase - II I, Gurugram. 122 002, Harycma (India) 
Tel. :+91-124·4759000 

• DLF.+r+. 
BUILDING INDIA 

vi} To delegate aforesaid powers and outhorltles to any person(s}/ employee(s} 
of the Company or lis associate/subsidiary /group company and for that 
purpose execute any document(s} as required by law or other authorities; 

vii} To do generally all other acts, deeds and things, as may be required 
expedient and/or incidental to the above purposes. 

RESOLVED FURTHER THAT the aforesaid powers entrusted to above executives 
shall be valid, effecllve and exercisable by them so long as they are in Ihe 
employment of the Company or its associate/ subsidiary/ group company or 
unless revoked earlier by the Board of Directors or this Committee. 

RESOLVED FURTHER THAT a copy of this resolution duly certified by any of the 
Directors or Company Secretary of the Company be furnished to anyone 
concerned or interested in the matter." 

CERTIFIED TRUE COPY 
FOR DLF LIMITED 

@.0-
R. f1:1siJNJANI 

COMPANY SECRETARY 
FCS;3757 

Oate; 26.10.2020 
y. 

Reyd. Office: Dl F Shopping Mall, 3rd Floor,Arjun Marg, OlF City, Phase-I, Gurugram-122002. Haryana (India) 
CIN -l 70101 HR1963PlCOO2484 WebsilC: www.dl f,in 
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Outlook

Re: Reply in OA No. 404 of 2025- Ram Kishore Yadav vs. MoEFCC & Ors.

From Service <service@karanjawala.in>
Date Fri 19/12/2025 15:36
To secy-moef@nic.in <secy-moef@nic.in>; psenv2016@gmail.com <psenv2016@gmail.com>;

hspcbms@gmail.com <hspcbms@gmail.com>; scy.seachr@gmail.com <scy.seachr@gmail.com>;
msdpcc@nic.in <msdpcc@nic.in>

Cc Ruby S. Ahuja <rubysingh.ahuja@karanjawala.in>; Akanksha Thapa <akanksha.thapa@karanjawala.in>; Uzma
Sheikh <uzma.sheikh@karanjawala.in>; Tribhuvan Narain Singh <tribhuvan.singh@karanjawala.in>

Dear Sir/Ma'am, 

We write to you on behalf of our Client, 'M/s. DLF Limited'. Kindly find herein below the OneDrive
link comprising of the Reply on behalf of Respondent No. 6 - M/s. DLF Limited in the captioned
matter. 

Reply in OA No. 404 of 2025 on behalf of DLF (R6)

Kindly treat this as an effective service of the same. 

Regards,
Karanjawala & Co. 
Advocates for the Respondent No. 6

 
NOTE – All communications inter alia such as service of documents/papers/pleadings, notice of
mentioning etc. should be sent only on service@karanjawala.in. Service on any other email id
shall not constitute a valid service on the firm. 
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